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LEGISLATIVE ASSEMBLY.
Thursday, 24th February, 1938,

‘The Assembly met in the Assembly Chamber of the Council House at
Bleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)

in the Chair.

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS,

REDUCTION OF PoSTAGE RATE BETWEEN BURMA AND INDIA.

466. *Mx. T. 8. Avinashilingam Chettiar: Will the Honourable Member
for Communications state:
(a) whether Government have received any reply from the Govern-
ment of Burma to their representation to reduce the postal
rates between India and Buma; and

(b) if so, what is the nature of their reply?

The Honourable Sir Thomas Stewart: (a) No.
(b) Does not arise.

AIBR-CONDITIONED CARRIAGES ON RAILWAYS.

467. *Mr. T. 8. Avinashilingam Chettiar: Will ‘the Honourable Mem-
ber for Communications state:

(a) on how many railways air-conditioned carriages are running;
(b) whether that carriage has been found by experience to be con-
venient and healthy; and

(c) whether Government propose to extend its use to the lower class
passengers also and, if so, when?

The Honourable Sir Thomas Stewart: (a) On the Great Indian Penin-
sula, East Indian and Bombay, Baroda and Centra] India Railways.

(b) Government have every reason to believe that the comfort which
air-conditioned coaches afford has been generally appreciated. They have
received no complaints from the point of view of the health of the passen-
gers.

.(¢) As indicated last year by my predecessor in his speech during the
general debate on the Budget, an essential criterion in the extension of
-the scope of this experiment to lower class passengers is its commercial
success. We are examining the possibilities, but Lhefore arriving at any
decision it is obviously prudent to await further data in regard to the
experiment we are now making than its brief period of operation hitherta
has been able to afford. ‘

{1073 ) A
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Mr. T. S. Avinashilingam Chetiiar: Has it been a commercial success
from the experience gained till now?

The Honourable Sir Thomas Stewart: Sir, the cxperience is too short
to justify any final conciusion as to success or failure.

Mr. Manu Subedar: With regard to (b), mie Government awave that
the corridor in these air-conditioned trains is so small that a man like my
friend, Maulana Shaukat Ali, or my friend, Mr. K. Ahmed, if he wished
to get in, could not physically get in?

The Honourable Sir Thomas Stewart: I await a complaint from the
gentlemen mentioned.

Mr. T. S. Avinashilimgam Uhettiar: Have Government in mind any
programme for extending it to other Railways in the higher classes?

The Honourable Sir Thomas Stewart: I have no doubt that if this ex-
periment proves a success, it will be extznded-to other railwiys.

Mr. K. Santhanam: With reference to the answer to part (b), may I
know the percentage of utilisation of the seats,—this is to say, whether
all the seats are being utilised, all the time?

The Honourable Sir Thomas Stewart: I should require notice of that
question.

AMALGAMATION OF RAILWAYS AND ABOLITION OF ADVERTISING OFFICE IN
NEw YORKE.

468, *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable Mem-
ber for Communications state:
(8) whether Government have considered the matter of amalgama-
tions of Railways;
(b) whether Government have considered the matter of the abolition
of their advertising office in New York; and
(¢) if so, what steps they have taken in the matter?

. The Honourable Sir Thomas Stewart: (a) The attention of the Homour-
able Member is invited to paragraph 11 of the Report and paragraph 27
of the Proceedings of the Public Accounts Committze which met in July
and August last and also to Appendix VIIT of the Committee’s printed
report Vol. I, Part II—Railways. The question is under further examina-
tion.

(b) and (¢). It has been decided tc close down the New York Publicity
ce.

Mr. T. 8. Avinashilingam Cheitiar: When do they expect to come to
a conclusion on the matter referred to in part (a)?

The Honourable Sir Thomas Stewart: If the Honourable Member would
read the reference I have made in part (a) he will see what considerations
are which govern this question.



STARRED QUESTIONS AND ANSWERS. 076

Mr. Manu Subedar: Do Government propose to use some of the siadf
which will be made available in tiis manner by the abolition of the New
York Bureau?

The Honourable Sir Thomas Stewart: That, Sir, is a hypothetisel
question. ot

Mr. Manu Subedar: i am asking whether the stail which was working
hitherto in New York and which will be released by the abolition of the
Bureau is proposed to be used for the Trade Commissioner’s office which
is being established in New York, instead of flen being called from London?

The Honoursble Sir Thomas Stewart: I am inf-rmed that it is no
proposed to utilise that staff for the office of the High Commissioner.

Mr. Manu Subedar: What will happen to that staff?

The Honourable Sir Thomas Stewart: I must ssk for notice of that
question.

DeaTH oF ONE AMIR CHAXND IN THE KaAracHI Rarnway HosPITAL.

469. *Sardar Sant Singh: (a) Has the attention of the Honourable
Member for Railways been drawn to an article appearing in the Railway
Herald, Karachi, dated the 24th September, 1986, regarding one Amir
Chand who died in Karachi Railway Hospital due to neglect and wrong
‘treatment by one of the doctors in September, 1936?

(b) Is it & fact that the widow of this Railway employee has appealed
repeatedly for enquiries in the matter without any success?

The Honourable Sir Thomas Stewart: With yowr pernmssion, Sir, I
propose to reply questions Nos. 469 and 470 together.

Government have seen the erticles referred to by the Honourable
Member. These are matters within the competence of the Agent, North
Western Railway, to whom I am sending a copy of the questions for such
action as he may consider necessary. :

Mautana Zafar Ali Khan: What steps are being taken to provide for
" the widow of the man who died? : re

The Honourable Sir Thomas Stewart: I havs said that I am’ direeting
the attention of the Agent of the Railway to this matier, and he; no deubt,
will take what action is considered proper.

Mr. T. S. Avinaghilingam Chettiar: Wil] the reply of the Agent in this
matter be placed on the table of the House?

"%The Honourable Sir Thomas Stewart: No, Sir. .

Mr. Mohanlal Saksena: Will vou also inquire’ whether any action is
proposad to be taken about the doctor concerned? T

The Honourable Sir Thomas Stewart: I have alrcady explained 'vhat
our attitude is in regard to matters in which T draw the attention of the

Agents of the Railways to mafters which are within their own competence.
A2
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"_ﬁiumn MADE FOR VISION EXAMINATION FrROM ONE SHER ALl BY 4 Doctor
L or THE KaricHEr Ramwway HoSPITAL.

1470. *Sardar Sant Singh: (a) Has the attention of the Honourable
Member for Railways been drawn to an article in the Railway Herald,
Karachi, dated the 24th September, 1936, about a Railway employee,
Bher Ali by name, who on his vision examination was charged Rs. 40 Ly
‘bne of the Railway doctors of the Karachi Railway Hospital to be passed
‘o to the District Medical Officer?

B .(b‘) Was any action takeR in the matter to stop recurrence of such
-acts?

RECRUITMENTS FOR THE BROADCASTING DEPARTMENT.

471. *Mr, C. N, Muthuranga Mudaliar: Will the Honourable Member
for Communications please state:

(a) the number and names of posts in the Broadcasting Depart-
ment which are at present included in the list of posts to which
recruitment is made by the Public Service Commission,

(b) the posts to which recruitment is made by the Controller of
Broadcasting himself;

<) the number of posts to which recruitment is made or it is pro-
o posed to make in consultation with Selection Committees;
v {d) how these Selection Committees are constituted;
, (e) whether Governments in provinces where radio stations are
S situated or will be situated are consulted or will be consulted
i regarding the Belection Committees which are intended to
: recruit candidates for those stations; and
(f) whether Government propose to consider the desirability of so
constituting the Selection Committees as to ensure that a
majority of the members are non-officials?

The Honourable Sir Thomas Stewart: (a), (b) srd (c). A stotement
giving the required information is laid on the table of the House.

..+ (d) The selection committees are constituted by the Government of
india. The Controller of Broadcasting is Chairman, and they include two
Station Directors, or the Chief Engineer and one Station Engineer when
.technical staff have to be selected, and two or more non-officials.

(e) This is done whenever practicable.

(f) I can give no such undertaking.

Statement,
a) Number and names of posts to which recrmitment is made through the Federal
Public Bervice Commission.
Offfice of the Controller of Broadcasting—
6 Assistants.
5 Clerks II Division.
15 Clerks 1II Division.

t For answsr.to this question, see answer to question No. 469.
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Oentral News Organisaticn—
1 Editor.
1 Sub-Editor.
Indian Listener— :
1 Editor.
Boradcasting Stations, elc.
* 9 Btation Directors.
* 3 Assistant Station Directors.
* 90 Station Engineers,
8 Directors of Programmes,
17 Assistant Station Engineers.

* Recruitment to these is at present made by promotion after consultation with tha
Federal Public Service Commission.

(b) Posts to which recruitment is made by the Controller of Broadcasting himself.
Draftsmen.
Stenographers.
Announcers.
Mechanics.
Telephone Attendants.
Clerks at different stations of All-India Hadio.
(c) Posts to which recruitment is made ihroaugh Selcction Committees, .
Broadcasting Stations, etc.—
32 Programme Assistants,
47 Technical Assistants,
20 Probationers,

=t

-

Mr. Mohan Lal Saksena: Has any committee been constituted for -
Lucknow?

The Honourable Sir Thomas Stewart: So for as I am aware, no selees
tions have been made and no selection comrnittee has been utilised for
Lucknow. '

Prof. N. G. Ranga: Are these selection committees appointed for any’

particular period or for certain occasions?
]

The Honourable Sir Thomas Stewart: In Delhi I prlieve there is somé-
thing in the nature of a standing committee and in the sase of Afadras
where selections were recently made or are now being made, the sclection
of the committee was ad hoc.

Mr. Mohan Lal Saksena: Will any professors of the universities of
Allahabad and Lucknow be nominated to the Selection Board?

The Honourable Sir Thomas Stewart: Wher the question arises, we
shall consider what should be the composition of the Lucknow Committee.

Mr. Mohan Lal Saksena: Will the Honourable Mfa-mber'také'th_a-t into
consideration? i

The Honourable Sir Thomas Stcwart: Most certainly, - Sir.
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AIR-CONDITIONED CARRIAGES ON RaAILways.

472. *Mr. C. N. Muthuranga Mudaliar: Will the Honourable Meni-
ber for Railways please state:

(a) which are the areas in India in which air-conditioned coaches
are in use;

(b) whether it is proposed to introduce them in other areas, and
if so where;

(c) what are the conditions which should be satisfied before the
introduction of these coaches in any one area can be
considered ;

(d) whether these coaches are available for second class passengers;
and

(e) what is the cost of a coach winch is now in use?

The Honourable Sir Thomas Stewart: (a) and (b). Five air-conditioned
coaches are in use on the Bombay-Calcutta Mail Service and one on the
Bombay, Baroda and Central India Railway Frontier  Mail hetween
Bombay and Delhi. A scheme has been formulated for a modest exten-
sion of the latter service from Delthi to Kalka.

(¢) The Honourable Member's attention is invited to my reply today
to part (c) of starred question No. 467,

(d) No.

(e) The cost of each of the coaches in use on the Bombay-Calcutta
gervice is Rs. 95,000. On the Bombay, Baroda and Central India Railway.

however, the air-conditioning equipment was installed in one of their
existing coaches. The cost of the equipment was approximately REs. 9,000.

Prof. N. G. Ranga: Has the demand for first class reservation gone uyp
since the introduction of these air-conditioned coaches?

The Honourable Si: Thomas Stewart: When the experiment has reached
a further stage, T shall be able to give an answer to the Honourable
Member.

Mr. Mohan Lal Saksena: What is the percentage of the first class
passengers using these air-conditioned coaches?

Th‘.l Honourable: Sir Thomas Stewart: T shall require notice of that.

Mr. N. V. Gadgil: Ts there any proposal to extend this to third class
passengers also?

Mr. President (The Honourable Sir Abdur Rahim): That has already
been dealt with. Next question.
OrriceRs IN THE RAILWAY BoArD.

* 473. *Mr. O. N. Muthuranga Mudaliar: Will the Honourable Member
for Railways please state:

(a) what wes the total number of officers in the Railway Board in
April, 1936, and in April, 1937; '
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(b) what was the effect of retrenchment in 1982 on the number;
and ’

(c) whether the number has since increased, and if so, by how
many and why?

The Honourable Sir Thomas Stewart: (s) sixteen and eighteen respec-
tively.

(b) The number was reduced from nineteen to fourteen.

(e) Yes by four found to be necessary in order to handle the volume of
‘work to be done.

Mr. K. Santhanam: Has the total number of men other than officers
-decreased during this period?

The Honourable Sir Thomas Stewart: I am not able o say with any
-certainty. My impression is that it has not, but if the Honourable Member
will give notice, I will give him fuller and more correct information.

ABOLITION OF THE FIRST CLASS CARRIAGES ON STATE RAILWAYS.

474. *Mr. O. N. Muthuranga Mudaliar: Will the Honourable Member
for Railways be pleased to state :

(a) whethe_r'the Wedgewood Committee has recommended the
abolition of the first class carriages in State Railways as a
measure of economy; )

(b) what action Government propose to take on that recommenda-
tion; and

(c¢) whether Government are prepared to abandon further air-condi-
tioning of railway coaches?

The Honourable Sir Thomas Stewart: (a) and (b). The Honourable
Member’s attention is invited to paragraphs 71 and 72 of the Wedgwoed
Committee’s Report and page 5 of the ‘‘Statement showing the action
taken by the Railway Board on the paragraphs in Chapters IIT to XI of
the Committee’s Report’’, a copy of which is already in his possession.

(c) The air-conditioning of Railway coaches is still in the experimental
stage. Present indications are that their provision is likely to prove re-
munerative on certain services.

Prof. N. G. Ranga: How soon do Government expect to give effect to
the recommendation in regard to the abolition of the first class and having

only second class?

The Honourable 8ir Thomas Stewart: That, Sir, is a question that
does not arise out of the answer I have given.

Prof. N. G. Ranga: I submit that it does because the Wedgwood Com-
mittee has suggested the abolition of the first class coaches on State Rail-
ways a8 & matter of economy, and I wish to know how soon Government
expect to give effect to this recommendation of the Wedgwood Committee?
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The Honourable Sir Thomas Stewart: I refer the Honourable Member
to my reply to parts (a) and (b) of the question.

Prof. N. G. Ranga: In that portion of the report that they have sub-
mitted they have not stated anything at all in regard to part (c). I want
_ to know when Government expect to give effect to this recommendation?

The Honourable Sir Thomas Stewart: The problem involves reference
to the various Railway Administrations and I can give no reply unmtil we
have had the views of the Administrations concerned.

Seth Govind Das: Have the Government asked the different Raﬂw@j&
- about their views in this matter?

The Honourable Sir Thomas Stewart: Certainly. g

Seth Govind Das: When do they expect to come to a conclusion?

The Honourable Sir Thomas Stewart: I cannot say until I get the
replies from the various Railway Administrations.

Prof. N. G. Ranga: Why is it that the Government of India have not
consulted the Railway Conference Association at its last meeting which
took place after the Wedgwood Committee had made this recommenda-
tion?

The Honourable Sir Thomas Stewart: Because this is not necessarily
a problem that is common to all Administrations. The problems of the
Administrations vary in this respect according to the circumstances of the
Railways that they administer.

Mr. C. N. Muthuranga Mudaliar: In view of the recommendation of
the Wedgwood Committee, will the Government stop building further air-
condtiioned coaches?

The Honourable Sir Thomas Stewart: There is no definite policy of air-
conditioning. What is going on at the present moment is an experiment.
The results of the experiment may dictate that the whole policy be dropped.

Mr. Bhulabhai J. Desai: Has any estimate been made of the economy
in terms of money by the abolition of first class, large parts of it -really
go empty?

The Honourable Sir Thomas Stewart: No, Sir. The estimate can only
be formed when we have the necessary information from the Railways
who have been consulted.

Mr. Bhulabhai J. Desai: Have the Government deﬁnifely taken this
matter into consideration as to whet economy would result from the entire
abolition of first class travelling?
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The Honourable Sir Thomas Stewart: I should say that that question
was inherent in any reference to the Railways regarding the abolition of
the first class coaches. The justification would be the economy that

would result.

Mr. Bhulabhai J. Desai: Would not the justification also be the isola-
tion of some individuals from the rest?

The Honourable Sir Thomas Stewart: No, Sir. That is not a com-
mercial consideration.

Mr. Bhulabhai J. Desai: Is not the method of dealing with humanity
one of the considerations of railway economy?

The Honourable Sir Thomas Stewart: Yes, Sir, consistent with our
other commitments. :

Mr. M. S, Aney: When was the attention of the Railway Administra-
tions drawn fisrt to this matter in order to elicit their opinions?

The Honourable Sir Thomas Stewart: I cannot tell vou the precise
date.

Mr. K. Santhanam: Pending the formation of conclusions on this
matter, will the Railway Board stop building first class coaches for next
year?

The Honourable Sir Thomas Stewart: T must have notice of that ques-
tion.

FaLL 1n Rainway EARNINGs.

475, *Mr., M. Ananthasayanam Ayyangar: (a) Will the Honourable
the Railway Member please state whether the Railway earnings for State
Railwaye are going down as compared with the income of the correspord-
ing period last year? If so, from which time and why?

(b) Is it a fact that the income of the South Indian Railways has
not gone down correspondingly? What s the difference due to?

¢) Is it a fact that the ratio of working expenses in State Railways
to income is higher than in the South Indian Company-managed
Railways?

(d) Are the rates and fares in the South Indian Railway lower than
in the State-owned ones?

(e) What steps do Government propose to check the fall in the
income of the State Railways?

The Honourable Sir Thomas Stewart: (a) The approximate gross earn-
ings of State-owned Railways during the current financial year have de-
clined from the month of December, 1937, as compared with the actusal



1082 LEGISLATIVE ASSEMBLY.- (241 FEs. 1988.

earnings of the previous year. This is due to a fall in the movements of
certain commodities, principally cotton and oilseeds.

(b) Yes. The increase on the South Indian Ruilway is due prineipally
to additional revenue accruing from coaching traffic.

(c) I would refer the Honourable Member to statement No. 5 on pages
43 and 44 of the Railway Board’s Report on Indian Railways for 1986-
87, Volume II, from which it will be seen that the ratio of working ex-
penses to gross earnings on the Bouth Indian Radiway is not lower than
it is on three, viz., the East Indian, Great Indian Peninsula and North
Western Railways, out of the four State-managed lines.

- (d) This is a matter of opinion, but 1 have no reason to believe ‘that
the position on the South Indien Railway is on the whole substantially
different from that on other railways.

(e) Government do not consider that present conditions.:call for any
special action, as the recent decline in revenue receipts in relation to
last year’s receipts is due to traffic fluctuations.

Mr. K. Santhanam: With reference to the answer to part (c), is it not
& fact that the average payv of the officers of the South Indian Railway is
much lower than that of any other Railway ?

The Honourable Sir Thomas Stewart: That may be so, but that has
no effect on the earnings of the Raiiway.

DiPLOMATIC AND TRADE REPRESENTATIVES OF THE NEPAL (GOVERNMENT.

476. *Mr. O. N. Muthuranga Mudaliar: (a) Will the Secretary for
External Affairs please state, if there is a British Resident in Nepal?

(b) Is there a representative of the Nepal Government at the seat of
the Government of India, or at the seat of the British Government?

(c) Does the representative of the Nepal Government in India enjoy
the same privileges and righte as the representatives of European
countries, like France, or Germany, or Italy, in India?

(d) Is there a British Trade Agent at the eapital of Nepal?
(e) If the answer to part (d) be in the affirmative, what are his duties?
(f) Is there any Trade Agent for the Government of India in Nepal?
(g) Are there any restrictions to the entry into Nepal of Indians of
all classes and if so, what are they?
Sir Aubrey Metcalte: (a) No. There is a British Minister at the Court
of Nepal.

(b) Yes. There is a Nepalese Consul General at Delhi and a Minister
in London.

(c) Yes.
(d) No.
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(e) Does not arise.
{f) No. _
(g) The Government of India are not aware of any such restrictions.

Mr. Badri Dutt Pande: Is it u fact that no Indian is allowed to enter
Nepal except at the time of the Pasupati Mela without the permission of
the Nepal Government?

Sir Aubrey Metcalfe: 1 Lave no information of any such restrictions as
I bave already stated.

Mr. ©. K. Muthuranga Mudaliar: Will the Government make inquiries
on this subjeet?

Sir Aubrey Metcalfe: 1 have already made inquiries, and, so far as I
have discovered, there are no restrictions on the entry of Indians into
Nepal, by which T mean that they do not require passports with Nepalese-
visa.

Mr. Badri Dutt Pande: Is it a fact that heavy duties are charged on
Indian goods when thev enter Nepal and there are no corresponding duties
on Nepalese goods on this side of British India?

Sir Aubrey Metcalfe: That question, I submit, does not arise out of any-
thing in the question on the paper.

Mr. B. Das: May I ask who pays the expenses of the British Minister
at Nepal. India or Great Britain?

Sir Aubrey Metcalte: That question also does not arise and T should
require notice of it.

Mr. Bhoulabhai J. Desai: Apart from local restrictions in fact, are
Indians free to go into Nepal as the Nepalese are free to come to India?

Sir Aubrey Metcalfe: So far as I know, the answer to that question is
definitely in the affirmative.

STAFF 1IN THE BROADCASTING DEPARTMENT.

477. *Mr. D. K. Lahiri Chaudhury: (a) Will the Honourable Mem-
ber for Communications be pleased to state the name, qualifications, date
of appointment, initial salary and any rise in salary, of all emplovees in
connection with broadcasting in India, getting more than Rs. 100 a
month?

(b) Have Government removed from office during the last four
months any high salaried employees from this department?

(¢) What were the reasons for their removal?

The Homourable Sir Thomas Stewart: (a) A statement giving the re-
quired information is laid on the table of the House.

(b) No.

(c) Does not arise.
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("AX STRUCTION OF QQUARTERS FOR THE STAFF oF THE RarLway (CLEARING
Accounts OFFICE, DELHI.

478. *Prof. N. G. Ranga: (a) Will the Honourable Member for Rail-
ways please state whether it is a fact that in February 1929, Government
stated that land for comstructing quarters for the staff of the Railway
Clearing Accounts Office, Delhi, was owned by Government and that the
work in its connection would commence by October or November of that
year? .

(b) Is it a fact that Sir George Rainy in September 1929 promised to
give his personal attention to the question of early construction of these
quarters and also stated that the question of constructing the quarters
depended on getting a suitable site and not on money?

(c) Is it a fact that since the above statements were made, Govern-
ment have postponed the construction of the above mentioned quarters
for different alleged reasons, viz., declaration as medically unfit of the
site owned by Government, non-availability of another suitable site at
reasonable cost, want of funds for the work, etc., ete. .

(d) Is it a fact that the District Medical Officer, North Western Rail-
way, Delhi, had once reported that the clerks in Railway Clearing
Accounts Office often consulted him for tuberculosis of lungs, or some
such like diseases, and this among other reasons being due to over-
crowding of office building, Government hoped to construct a new one
in the near future, and that that has not yet been done?

~ (e) Is it a fact that the construction of quarters and an office building
is linked up with the question of the permanency of location of the Rail-
way Clearing Accounts Office in Delhi, and if so, when will Government
arrive at a final decision in this case? If not, will the Honourable
Member please make a statement in this connection?

The Honourable Sir Thomas Stewart: (a) Mr. (now Sir Alan) Parsons,
the then Finangial Commissioner of Railways, stated in this House in
February, 1929, that the site on which it was then intended to build
quarters for the staff in question was already owned by Government and
he expressed & hope that the quarters would be completed by October
‘or November in that year, though he was not quite sure.

(b) Yes.

(¢) and (e). With your permission, Sir, I shall explain briefly the
-causes that have led to the delay in the construction of these quarbers.
The site referred to in 1929 was eventually considered unsuitable by the
medical authorities of the Railway Department, and thereafter the suit-
ability of several other sites was examined. Before any decision could be
rgachpd‘ however, the financial situation deteriorated, and iv was not pos-
sible for some years to proceed with the project. The question was again
taken up in 1985 with a view to building quarbers for tbe.staff at Karol
Bagh if practicable. Farly in 1936, however,.the Agents of certain railways
suggested the desirability of closing the Railway Clearing Accounts Office
and reverting to the mrangements that had previqusks . obtained..- After
consideration of this suggestion, and also in connection with possible eco-
nomies, certain changes have recently been introduced experimentally in
the methods of work in the Railwag Clearing-Aegounts Qffice. - Some: time

must, however, elapse before the .success:or: failure of ,these changes is
B 2
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demonstrated, and in view of the opinion of the Agents alluded to above,
it would be imprudent to embark on further capitel expenditure on quarters
in the interval. The Budget for 1938-39 does, however, contain provision
for a small number of railway quarters which will be permanently neces-
sary in Delhi, and on the comvletion of these the staff of the Railway
Clearing Accounts Office will, along with certain others, be eligible to
occupy them.

(d) It is true that on one occasion the District Medical Officer, North
Western Railway, Delhi, reported to the Director, Railway  Clearine
Accounts Office, that clerks of his office seemed to suffer from tuber-
culosis of the lungs, and that in his view the over-crowded state of the
office building was one of the causes of the disease. Subsequent investi-
gation of this matter however raised very substantial doubts as to whether
in the few cases that had actually come to notice the disease could be
attributed to this cause. '

Prof. N. G. Ranga: How long do they take to continue to examine -
this matfer?

The Honourable Sir Thomasg Stewart: If you have an office experiment
in progress, I should say that at least a year would be necessarv to deter-
mine whether it should be made permanent or not.

Nox-STOPPAGE OF THE D0ON EXPRESSES AT DHAMPUR.

479, *Mr. Badri Dutt Pande: (a) Will the Honourable Member in
charge of Railways be pleased to state if the people of Dhampur have
represented to the Railway authorities that Dhampur is an important
station on the East Indian Railway between Najibabad and Moradabad and
that Nos. 9 and 10 Up and Down Doon Expresses be stopped at Dhampur
for. say, three minutes or so?

(b) If so, what action have Government taken, or propbse to take in the
_matter?

The Honourable Sir Thomas Stewart: (a) and (b). The Agent, East
Indian Railway, states that no representation is traceable either in his
office or that of the Divisional Superintendent, Moradabad. within whose
jurisdietion Dhampur station is situated, and that connections and suitable
arrival and departure from important points do not permit of No. 10-Down

being booked to stop at Dhampur station. No. 9-Up is already booked
to stop there.

Mr. Badri Dutt Pande: Is it a fact that formerly this train used to
stop at Dhampur station?

The Honourable Sir Thomas 8tewart: I am unable to give the Honour-
able Member the information.

Mr. Badri Dutt Pande: Will the Honourable Member kindly forward
this suggestion to the Railway Agent?

The Honourable Sir Thomas Stewart: The Agent has already been con--

sulted in the matter, and he is perfectly well seized of the facts.
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"INDEBTEDNE&s OF POWINDAHS OF AFGHANISTAN To THE TmADERs oF DERA
Ismar. Kmaw.

-480. Mr. Abdul Qaiyum: Will the Foreign Secretary please state:

(a) whether it is a fact that the Powindahs of Afghanistan owe
something like 25 lakhs to the traders of Dera Ismail Khan
in the North-West Frontier Province;

(b) whether by far the greater portion of the above debt forms the
subject matter of decrces under section 8 of the Frontier
Crimes Regulation; )

{¢) whether these indebted Powindahs have given up coming to
India since 1933 and in consequence their creditors are un-
able to realise their debts;

(d) whether the Afghan authorities have consistently refused to
grant visas to these creditors, who intended to visit Afghanis-
tan to realise their debts;

i¢) whether Government have taken any steps so far to help these
traders; and

(f) whether Government propose to make representations to
Afghanistan in the interests of these traders; if not, why
not?

‘Sir Aubrey Metcalfe: (a) Yes: in March, 1936, the Powindahs owed
about Rs. 21 lakhs.

(b) Yes.

(¢) There is no evidence wo show that the Powindahs have givem up
coming to India, and some of them are definitely known to have entered
India.

(d) Yes.

(e) Government have made frequent representations to the Afghan
‘Government through His Majesty’'s Legation.

(f) No. Government have come to the conclusion that there iz little
or no prospect of recovering the debts through the Afghan Government,
and that the best course is to take action against the debtors when they
come down to India as most of them are believed to do.

Mr. Abdul Qaiyum: With reference to part (c), is it a fact that the
Deputy Commissioner, Dera Ismail Khan, has informed these traders
admitting that the Powindahs have ceased to come to India?

Sir Aubrey Metcalfe: I cannot answer that without notice.

Prof. N. @. Ranga: In view of the fact that the Afghar money-lenders
lend large sums of money to the poor cultivators and others of this country
and indulge in very bad practices leading to violence also in many cases,
will Government try to prevent their entry into India as a retalistory
‘measure against the Powindahs?

Sir Aubrey Metcalfe: That appears to be an entirely separate question
from that on the paper.
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Mr. Bhulabhgi J. Desai: What is the reason for t:he amount being.mon-
recoverable? Is there no court of justice in Afghamistan?

: i , L'think,- i is, that
Sir Aubrey Metcalfe: One of the main reasons, I'think, is this,

the debtors belong to nomad tribes who are extremely q_ilﬂ?lczult to get hold
of in order to make them appear before a ccurt of justice in Afghanistan.

Mr. Bhulabhai J. Desai: Ts it that they do not now want to come to
India because of the Association or Ly whatever names it may be called,

by which the Afyhan Government have now taken in hand the export trade
of dried fruits into India?

Sir Aubrey Metcalfe: There is no counection whatever, as far us I am
aware between the Afghan Government’s policy of trade rnonopolies and
the Powindah iigration.

Mr. Bhulabhai J. Desai: In what articles do the Powindah tribes
trade ?

Sir Aubrey Metcalfe: They bring down a variety of things, carpets and
other things but I cennot answer that question without making further
enquiries. o '

Mr. Bhulabnai J. Desai: It was stated that the Afghan monopoly was
eonfined to different articles, and I should like to know what are the
articles covered by the Afghan monopoly trade and what arc the articles
generally dealt in by Powindahs?

~ Sir Aubrey Metcalfe: If the Honourable Member will put down a ques-
tion, I should be very glad to give him the information. I have already
given the information as to the articles in which the Afghan monopoly
deals. I could not tell all of them from inemory. Both the questions J

would be quite prepared to answer if the Honourable Member would give
notice. '

Mr. Abdul Qaiyum: What is the reply of the Afghan suthorities to.
the representation of this Government?

Sir Aubrey Metcalie: So far our representations have been mainly Ilm—
successful. That is all T can say.

Mr. Abdul Qaiyum: Is it a fact that the Powindahs discontinuing their
visits to India coincided with the setting up of monopoly in trade by the
Afghan Government?

Sir Aubrey Hetcaﬂoi I do not think there is any connecﬁon- Eéii;reén the
two, nor do I admit that the Powindahs have ceased to ceme.
Mr. President (The Honoursble Sir Abdur Rahim): Next question.
Babu Baijnath Bajorta: Is it not a fact that the Pathans who lend
money have more faith in their sticks to recover their dues than in Courte
of Justice?

Mr. President (Tke Honourable Sir Abdur Rahirm): Next question,



STARRED QUESTION. AND ANSWERS. 1095

CASES CONSIDERED BY THE RaiLwAy RATES ADVISORY . COMMITTEE.-

481. *Mr. Manu Subedar: (s) Will the Honourable Member for Rail-
ways state how many cases were considered by the Railway Rates Ad-
visory Committee during each of the three years, 1935-36, 1936-37 and
1937-38 (up to the end of December), respectively?

(b) What was the cost incurred in connection with the working of the
Railway Rates Advisory Committee?

(c) Have Government under consideration any scheme to make any
saving in this outlay?

The Honourable Sir Thomas Stewart: (a) 1935-36—Four. 1936-37—
One. 1937-38—Three. et e

(b) 1935-36—Rs. 74,146, 1936-37—NRs. 78,317, 1937-38—Rs. 47.287
up to November, 1937, T '

(¢) No.

Mr. Manu Subedar: Do the Government consider the outlay on this
committee properly spent? -

The Honourable Sir Thomas Stewart: The Honovrable Member is ask-
ing for an expression of opinion.

TxapEQUATE RADIO ';Enoémm's oF INDLAN Music, erc., aFrEe Nmg
O’cL.oCK.

482. *Mr. Manu Subedar: (s) Will the Horourable Member for Com-
munications state whether Government are aware that Indian licensees
of radio are not receiving Indian music ob most days of the week after
9 o’clock at night?

(b) Are Government aware that very great discontent prevails amengst
the licensees on account of the programmes, in which Indian music does
not find an adequate and proper place?

(c) Are the majority of the licenseholders, from whom revenue is
derived, Indians?

(d) Are Government prepared to take steps to make an enquiry whe-
ther this complaint of not giving adequate Indian programmes after 9
o’clock at night cannot be remedied ?

The Honourable Sir Thomas Stewart: (a) Wo, Sir. Tndian music is
generally included in programmes broadeast from all stations except
Calcutta after 9 p.M.

(b) No.

~(c) The attention of the Honourable Member is invited to the reply
given by me on the 3rd February, 1938, to part (b) of his starred ques-
sion No. 121. o _

(@) I shall be glad to make an enquiry if the Honotfable Member will
inform me of his specific complaint.

B

~ Mr. Manu Subedar: Is it a fact that Tndian music -stops’ at 9 p.M-
and English music 'begins thereafter?
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The Honourable Sir Thomas Stewart: 1 am afraid I cannot answer u
question when it is evuched in such general terms. 1t seems that the
Honourable Member is ignoring the fact that there are several broadcasting
stations. If he will give me his specific complaint relating to any parti-
wular station, 1 may be in a position to answer him.

Mr. Manu Subedar: Bombax, Delhi and Calcutta are the stations 1
am referring to.

The Honourable Sir Thomas Stewart: 1 have already admitted that
as far as Calcutta is concerned there is no Indian music after 9 o’clock.

Mr. Manu Subedar: Why not?

The Honourable Sir Thomas Stewart: Because I take it that those
responsible for issuing the programines are . . . .

Mr. Manu Subedar: Englishmen?

The Honourable Sir Thomas Stewart (continuing) . . . . are aware of
th~ nature of the programme demand in Calcutta.

Seth @ovind Das: Are Government aware that in Bengal particularly
the people are very much fond of Indian music and it is a very great
hardship for them not to allow Indian music after 9 o’elock?

(No reply was given.)

Mr. D. K. Lahiri Chaudhury: 1s it a fact that the majority of the

listeners are Indians? If so, why should the music stop at 9 p.m.?

Mr. President (The Honourable Sir Abdur Rahim): That is a matter
of argument.

Mr. Manu Subedar: Is it true that lEnglish music costs three times
as much as Indian music of the all-India Radio?

The Honourable Sir Thomas Stewart: I shall require notice of a ques-
tion relating to individual costs.

o Mr. Manu Subedar: Surely the Honoursble Member knows all about
X

Mr. President (The Honourable Sir Abdur Rahim): Tf the Honoursble

Member knew he would have given an answer,

Mr, K. Santhanam: May I know if Bengalees go to sleep at 9 p.M.?

The Honourable Sir Thomas Stewart: 1 refer the Honourable Member
to my Honourable colleague, the Leader of the House.

Mr. Manu Subedar: It is true that in the Standing Fimance Committee
this ratio of the cost of Indian wusic and English music was given,
namely, that English music is three or four times costlier?
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The Honourable Sir Thomas Stewart: The Honourable Member is
making a statement and not asking a question.

Mr. Manu Subedar: ] am asking whether the Honourable Member is
aware of it.

The Honourable Sir Thomas Stewart: No, Sir.

PrROGRAMMES AND RADT0S vOrR RURAL AREAS,

483. *Mr. Manu Subedar: (a) Will the Honourable Member for Com-
munications please state whether Government received a request at any
time, that a programme should be given for agriculturists at about 7
o'clock in the evening? '

(b) Are Government aware that it is at 7 o'clock that most of the
listeners want to have an adequate advance programme of music?

(¢) How many radios have been installed in rural areas that take
-advantage of this rural programme?

(d) Have Government enquired whether such programmes could not
‘be arranged at some other time?

The Honourable Sir Thomas Stewart: (a) and (d). No, but there is a
-demand for rural programmes. The time for broadcasting them, which
varies according to the seasons of the year, is selected with referenee to
the maximum convenience of villagers for whom they are intended.

(b) No.

(¢) No precise information is available. The total number installed
by Provincial Governments is 91 at present, but the number is on the
increase. The Madras and the United Provinces Governments have, for
example, asked the All-India Radio to assist with the installation of 150
and 10 sets respectively, and the Government of India have sanctioned
the installation of 120 sets in Delhi Province in the near future. There
-are, besides, sets installed by private individuals for rural listeners.

Mr. Manu Subedar: With regard to part (a), from whom is such
demand as is mentioned in the answer received?

The Honourable Sir Thomas Stewart: From the Provincial Govern-
ments among others.

Prof. N. G. Ranga: Do the Government of India pay any subsidy for
the installation of these rural community sets?

The Honourable Sir Thomas Stewart: We ourselves are providing 120
-gets for the Delhi station.

Mr. Manu Subedar: How many rural sets are controlled or are within
the area of the Delhi station, out of the 91?

The Honourable Sir Thomas Stewart: At a guess, I should say about
20 to 30 at the present time,

Mr. Manu Subedar: Are Government aware that sbout 20,000 lovers
-of Indian music tune in at 7 o’clock in the Delhi station?
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The Honourable Sir:Thomas Stewart: | am prepared to $ake .the Hon-
ourable Member’s word for it.

. Mr, Manu Subedar: lu view of the unsatisfactory pogrammedbotWeen
6-80 and 7-30, will Government cousider the desirability of changing the
time for the rural people?

The Honourable Sir Thomas Stewart: The Honourable Member’s ques-
tion, Sir, is based on an assumption that I do not admit.

QUALIFICATIONS, ETC., oF MR. BoOKHARI, DIRECTOR OF THE BROADCASTING
StaTiON, BOMBAY.

484. *Mr. Manu Subedar: (a) Will the Honourable Member for Com-
munications state the age, educational or other qualifications of one Mr.
Bokhari, who has been sent to Bombay as Station Director ?

(b) Why was he sent away from Delhi?

(¢) What was his salary when he joined the Department first, when

he was working in Delhi, and now when he is sent to Bombay, respec-
tively? '

‘The Honourable Sir Thomas Stewart: (a) Mr. Z. A. Bokhari' s 33
years of age. He is an undergraduate of the Punjab University and has
passed the Honours Examination in Persian. He was a Civilian Trans-
lator in the General Staff Branch of Army Headquarters, and since
joining All-India Radio has received training with the British Broadcast-
ing Corporation.

(b) The transfer was made on administrative grounds.

(¢) He joined the Department as Director of Programmes on a
salary of Ks. 310 per mensem. When transferred to Bombay, he was
drawing Rs. 775 per mensem as Station Director, Delhi. His pay remrins
the same in Bombay.

Mr. Manu Subedar: What was his salary when he was Civilian Trans-
Jator? AR

The Honourable Sir Thomas Stewart: I shall require notice of that
question. I am not responsible for that Department.

Mr. Manu Subedar: Was it Rs. 457
The Homourable Sir Thomas Stewart: I have not thé slightest idea.

COMPLAINTS AGAINST THE BROADCASTING Dnmmm'r.

485. *Mr. Manu Subedar: Will the Honourable Member for Communi-
cations state:

(a) whether Government have heard of any complaints ‘that the-
honoraria payable to Indian music artists are not received by

_ them in full; e
(b) whether Government have heard of any other ‘condplaints im
connection with the arrangement of programines, the selec-
tion of administrative staff, the selection. of artists or. any
other type of misdirection in connection with broadcasting;
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(¢) whether Government are considering the appointment of a
committee in order to look into the whole matter and advise

on these matters; and
(d) if the reply to part (c) be in the negative, whether Govern-
ment will give reasons for their decision?

The Honourable Sir Thomas Stewart: (a) No.

(b) Criticisms, both adverse and appreciative, of the programmes,
artists and staff which have from time to time appeared in the press have
come to my notice. and criticism has also been voiced in questions in
this House. :

(c) and (d). No. None of the complaints that 1 have_;}:}pgr(\:_l_jus@;ﬁes-

the appointment of a Committee o investigate ‘them.

Mr. Manu Subedar: Are Government regularly receiving papers, .ver-
nacular and others, which are making comments on the working of thiw

Section of the Department?
The Honourable Sir Thomas Stewart: Yes, Sir.

Mr. Manu Subedar: Have they investigated into the nature of the
ccmplaints which are also indicated in this question? '

The Honourable Sir Thomas Stewart: Yes, Sir.

Loss oF INDIAN LIFE AND PROPERTY IN SHANGHAT DUE TO SINO-JAPANESE
Waz.

N ttsﬁ. *Mr. T. 8. Avinashilingam Chettiar: Will the Foreign Secretarv
.ate: o -

(s) what has been the extent of the loss of Indian life and property.
in Shanghai because of the Sino-Japanese war;

(b) whether there was loss of Indisn life and property in other
theatres of war; if so, where and to what extent; and

(c) whether any compensation was claimed for these losses and
with what result? .

Sir Aubrey Metcalfe: (a) I would refer the Honourable Member to
the reply which I gave on the 31st”January, 1988, to Mr. Badri Duit
Pande’s starred question No. 20 in so far as loss of Indian life is con-
ogrned. The only reported loss of Indian property is the destruction of »
silk shop at Nanking. o

~ (b) No damage to life and property of Indian subjects has been ;'eported
in other theatres of war in China.

(¢) No claims for . compensation have.  'yet been made, but His
Majesty’s Government propose to make claims from the appropriate
G-avernmenﬁ

- AT,

~ 1 This question was withdrawn by the questionar.



1100 LEGISLATIVE ASSEMBLY. [24ThH FEB. 1938.

ResTricTION POR THID (LaSs PASSENGERS TOo TRAVEL BY MAILS ON THE
East INpDIAX RATLWAY.

488. *Mr. Mohan Lal Saksena: (a) Will the Honourable Member for
‘Railways be pleased to state if it is a fact that till recently third class
passengers holding tickets for distances exceeding 100 miles, were allowed
« travel by Nos. 1 and 2, East Indian Railway mail trains? If so, has
there been any change in this rule?

(b) Are Government aware of the difficulties experienced by the

iravelling public? If so, are Government prepared to consider the
ndvisability of restoring the old rule?

The Honourable Sir Thomas Stewart: (a) The reply to the first part
is in the affirmative. As regards the second part, the Agent, East Indian
Railway, states that, with effect from the 15th December, 1937, only
those third class passengers, (excluding servants of first and second class
passengers), are allowed to travel by 1-Up and 2-Down Mails who. hold
tickets between Howrah and wia, and stations above Moghal Sarai and
via.

(b) I understand that the change in the rule was due to the curtail-
ment of third class accommodation, in order to provide more accommoda-
tion for upper class passengers, as first and second class carringes were
running regularly crowded. As a set off against this restriction, 13-Up
and 14-Down Express trains were accelerated and run close to the mail
trains’ timings. In these circumstances, it seems unlikely that the East
Indian Railway Administration could consider re-introducing the rule
previously in force.

Mr, Sri Prakasa: With reference to part (b) of the question. may I
know what constitutes over-crowding in the first and second class, on
account of which facilities of third elass passengers have been curtailed®

The Honourable Sir Thomas Stewart: My interpretation of the phrase

is that there were more passengers wishing to travel than there were
:seats to accommodate them.

Mr. Sri Prakasa: By ‘“‘seats” does the Honourable Member mean
berths; or the number of persons allotted for each compartment?

The Honourable Sir Thomas Stewart: I mean the number of passengers
allotted for each compartment.

Mr. Sri Prakasa: Does the Honourable Member seriously mean that
every second class compartment contained more than twelve passengers
and every first class had more than six?

The Honourable Sir Thomas Stewart: That, Sir, is what I assume was
the experience of the Administration who made the alteration.

Mr. Sri Prakasa: Will the Honourable Member make sure of the facts
on this basis because usually when a first class passenger finds anyone
begides himself in his compartment, he thinks it is overcrowded?

(No reply was given.)
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Mr. Mohan Lal Saksena: M:ay 1 know whether any complaints were
made in this connection?

The Honourable Sir Thomas Stewart: No, Sir, 1 cunnot give that in-
formation.

NEW RCULES FOR !8SUE OF PAsses 70 RaiLwAy EMPLOYEES.

489, *Mr. Mohan Lal Saksena: (a) \Will the Honourable Member for
Railways be pleased to state whether Government have come to any
decision on representations submitted by the Railway employees protest-
g against the new pass rules?

(b) Was the question discussed at the last Conference between the
representatives of the Railway Federation and the Railway Board or at
any other time?

(¢) What are the final conclusions of Government in the matter?

The Honourable Sir Thomas Stewart: (a) to (c¢). 1 would refer the
Honourable Member to the reply 1 gave to Mr. Lalchand Navalrai’s
question No. 326 on the 16th February, 1938.

Prof. N. G. Ranga: In view of the decision of this House on the cut
motion last night, will Government please reconsider their position and
improve the pass privileges of these railway employees?

The Honourable Sir Thomas Stewart: I sec no relation between the
successtul cut motion of vesterday evening and the pass rules.

Mr. Mohan Lal Saksena: Is it a fact that the predecessor of the Hon-
ourable Member made some recommendations in this connection?

The Honourable Sir Thomas Stewart: If my predecessor had made
any recommendations thev were of a confidential nature, and I should
certainly not in any case admit that theyv had been made.

Mr. Mohan Lal Saksena: Is the Honourable Member aware that his
yredecessor stated before the House in Simla Session that very shortly
decisions would be taken in the matter?

The Honourable Bir Thomasg Stewart: If the Honourable Member will
refer to the question which I quoted and to the supplementaries arising
thereout, he will get all the information he requires.

UNSTARRED QUESTIONS AND ANSWERS.

(GRIEVANCES OF THE EX-BRAKESMEN ON THE EAST INDIAN Rammway.

36. Qazi Mohammad Ahmad EKazmi: (a) Will the Flonourable Member
in charge of Railwaye be pleased to state whether it is s fact that on the -
amalgamation of the East Indian Railway with the Oudh and Rohilkhand
Railway in 1925 the posts of brakesmen were abolished?

(b) Is it a fact that some of the old brakesmen were utilised as free -
service clerks and later on designated as letter delivery clerks on the same -
pay and allowances which they enjoyed as brakesmen?
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(¢) Is it & fact that letter delivery clerks employed before the 1st
January, 1925, were in the scale of Rs. 26—2—40 plus Rs. 5 fixed allow-
ance paid under Resolution No. 1260 of 1903? :

(d) When were the posts of brakesmen abolished in 1925, and why
were those men not given the pay of letter delivery clerks in which
category they were utilised, viz., Rs. 26—2—40 plus Rs. 5?

(e) Is it a fact that the pay of letter delivery clerks was again revised
“and the following scale sanctioned Rs. 24—2—36 plus daily allowance?

(f) Why were the ex-brakesmen again not fitted into this scale
(Rs. 24—2—36)? .

(g) Is it a fact that the scales of this class were again revised to
Rs. 18—1—27 and it was now only that the ex-brakesmen were fitted into
these new scales?

The Honourable Sir Thomas Stewart: With your permission, Sir, I
propose to reply to questions Nos. 36, 37, 88, 89, 40 and 41 together.

I am obtaining information and will lay a reply on the table of the
House in due course.

GRIEVANCES OF THE EX-BRAKESMEN ON THE KAST INDIAN RAILWAY.

+3%. Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Railway Member please state why, when the posts of brakesmen were
-abolished on the amalgamation of East Indian and the Oudh and Rohil-
khand Railways in 1925 they were not fitted into some other branch earlier
than 1935?

(b) From which date to which date were the following designations in
force on the East Indian Railway, what were their duties, and what were
the scales of pay and allowances of each category?

Brakesmen,

Free Service Clerks,
Letter Delivery Clerks,
Train Despatch Clerks, and
Sorters.

(c) What was the administrative necessity of changing the designations
-0 often?

, g{d} What is the difference in the duties of a sorter and a letter delivery
elerk?

PaY oF SORTERS ON STATE RAILWAYS AND IX PosTAL DEPARTMENT.

138. Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Railway Member please state whether Government consider the propor-
. iiongte. pay in-other departments of (Government employment before fixing
the rates of pay on State Railways? ' "

(b) What is the pay of sorters on State Railways and in the Postal De-
. partment, -including the Railway Mail: :Service? .

-

e ko, - - 3 - T g — 5
4 For answer to tl;qg_ -question, see answer to question No. ,36.
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EXOLUSION OF EX-BRAKESMEN ON THE EAS?Y INDIAN RAILWAY FROM THE
MeMBERSHIP OF PrOVIDENRT FUND.

+39. Qazi Muhammad Ahmad Kazmi: (s) Will the Honourable the Rail-
'way Member please state how many ex-brakesmen (now called sorters)
there are in the Moradabad Divigion of the East Indian Railway and what
is the length of their service and for how long a period they were members
of Provident Fund and since when they have been exeluded from this
membership to Provident Fund?

(b) Have they been refunded the Provident Fund Account? If not,
why not?

(¢) Under which rule have they been exciuded from the membership to
Provident Fund after having been members of this Fund for many years
past?

CLASSIFICATION OF EMpPLOYEES PERFORMING CLERICAL WORK s MENIAL
SERVANTS ON STATE RAmLways.

$40. Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Rail-
way Member please state whether there is any rule under which employees
performing clerical work can be classed as menial servants on the State
Railways?

(b) Is it a fact that staff employed for receiving and delivering Rail-
way letters, ticket bundles, ticket bags, ete., and preparing guidance
thereof, like guards, were held to be clerical staff and are now classed as
menial staff and excluded from membership to Provident Fund?

RESTORATION OF OLD SCALES OF PAY AND ALLOWANCES TO EX-BRAKESMEN
oN THE EaAsT INDIAN RATLwWAY.

+41. Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Rail-
way Member please state whether it is a fact that the Agent, East Indian
Railway, sanectioned the replacement of three brakesmen in the grade
Ra. 16—2—28 each by three letter delivery clerks in the grade Rs. 26—2—40
in 19347

(b) Is it a fact that the remaining brakesmen were ordered by the
Agent to continue on their old pay and allowance till they vacated the
post?

(c) Is it a fact that the Agent further ordered that when vacancies
occurred, letter delivery clerks in the new grade of Rs. 24—2—36 should
be engaged?

(d) Why were the brakesmen fitted in the new scale in 1935
(Rs. 18—1—27) if they continued performing the same old functions of
letter .delivery clerks under the designation of sorters?

(e) Is the Honourable Member prepared to look into the matter and
order the restoration of the old rates of pay and allowances to ex-brakes-
men, now called sorters, or order them to be placed:in any of the following
old scales:

Rs. 26—2—40 plus Rs. 5, or
"Rs. 24—2—36 plus daily allowance? ¥

4+ For answer to this question, see answer to question Ne. 36. -
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S1GNIFICANCE oF THE TERM ‘‘BoNa FIDE'’ IN BULE 16 (8) oF STATE RAILWAY.
ProvineExT Fuxp RuLEs,

42. Qazi Muhammad Ahmad Kasmi: Will the Honourable the Railway
Member be pleased to state the significance of the term ‘‘bona fide’’ uged
in Rule 16 (3) of State Railway Provident Fund Rules?

The Homourable Sir Thomas 8tewart: The term carries its commonly
accepted significance.

MOTION FOR ADJOURNMENT.

MoLEsTATION OF AN IxDIAN GIRL AND FIRING oN REscUERs BY EUROPEAN
SoLDIERS IN MUTTRA DISTRICT.

Mr. President (The Honourable Sir Abdur Rahim): 1 have received
notice of a motion for the adjournment of the House from Maulvi Syed
Murtuza Sahib Bahadur to this effect:

“To discuss a definite matter of urgent public importance relating to the molestation
of an Indian girl by three European soldiers and opening fire on the rescuers of the
villages of Bati and Arhara which has resulted in the death of a poor villager named
Bhim Singh.”’

\When did this take place?

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Mubammad:un):
It appeared in today's paper. There is a telegram from Muttra to the
effect that a Hindu girl was molested by three Kuropean soldiers. and
when they began to take her away forcibly, thev were pursued . . . . .

Mr. President (The Honourable Sir Abdur Rahnn): I simply wanted to
know how the Honourable Member came to know of it. Is there any
objection ?

Mr. C. M. G. Ogilvie (Defence Secretary): I have no more knowledge
of the incident than what has appeared in the press this morning.

Mr, President (The Honourable Sir Abdur Rahim): I do not want a
discussion now. What T wanted to know was whether it was of recent
occurrence, and if there is any objection to this motion.

Mr, 0. M. G. Ogilvie: My own objection is that according to the
account it is likely to be sub judice by now.

Mr. President (The Honourable Sir Abdur Rahim): The motion will
be taken up tomorrow at 4 o’clock, as today in the afternoon the demands.
for grants have to be disposed of, unless they are disposed of by 4 o'clock
of which T do not see there is any chance.

THE RAILWAY BUDGET—LIST OF DEMANDS—concld.
DemManp No. 1—Ramway Boarp,
Failure to completely Indianise the Railway Services and the Railway
Board.

Mr. Abdul Qaiyum (North-West Frontier Province: General): ‘Sir,
I beg to move:
“That the demand under the head Railway Board’ be reduced by Rs. 100.”
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Sir, it has become a regular feature on the part of the Members on
this side of the House to urge upon the unsympathetic authorities the
question of Indianisation of the services, and in spite of the fact that
whenever such 1notions are brought, they are carried and Government
sustain defeats, yet we find that, year after year, there is very little
improvement, i.c., satisfactory or substantial improvement in the matter
of Indianisation. It seems that, because of the frequency of such motions,
the authorities concerned imagine that the matter is not so serious.
I submit, Sir, that this is a matter of first rate importance, and it is
high time that the authorities gave their earnest attention-to this matter
and completely Indianised the services. We are told all sorts of things
by the other side of the House, but I submit there is absolutely no
moral justification for the retention of any foreign element in the rallway
services: the only justification that can be found, if one were to think
out a justification, is that the British have conquered India, and that
they have a right to have a lion’s share of the services as a result of
their conquest. Besides this, there is absolutely no moral justification,
and the time has arrived when those in charge of the Railway Department
senc_msly realised thatt they should completely Indianise the railway
services by stopping once for all the recruitment of Buropeans into any
branch of the service. There is no other method bv which these services
can be completely Indianised. )

Now, what is the position, 8ir? If the House will bear with me
I will quote some figures which I have taken from the Government report.
We find on page 84 that gazetted officers on State-managed railwavs and
officers of the corresponding rank on Company-managed, class I, railways
(excluding H. E. H. the Nizam’s and Jodhpur Railways) were as follows:
On 1st April, 1925, there were: Europeans, 1,485; and Indians, 463. On
81st March, 1937, we find, in spite of the talk of sympathv with the
question of Indianisation, that there were: Europeans, 1,026; and Indians;
826. In 1925, Europeans formed 71.98 per cent. on State-managed
railwayvs. -and 82-26 on Company-managed railways: in 1987, we find that,
in the gazetted services of the Railway Department, Europeans are 52-58
m.lthe State-managed railways, and 59-83 in the Company-managed
railways. .

Now, there has been some progress in Indianisation, but I contend
that the progress is very slow, and that the rate at which Indianisation
is taking place is far from satisfactory. Indianisation, to be effective,
must begin at the top, and unless and until you completely stop further
recruitment of Europeans to the superior railway services, and unless
and until you decide that you will have no other persons as gazetted
officers except Indians or people domiciled in Indja, this problem will
not be solved. Now, coming to the subordinate services, here also you
find that the European element is considerable. Now, I_am talking of
subordinate services on scales of pay of Rs. 250 per mensem and more
on class 1 railways, excluding H. E. H. Nizam's and Jodhpur Railways.
On the 1st April, 1925, there were 2,412 Furopeans and 5,410 Indians:
the percentage of the Europeans was 80.-84. In 1937, we find that even
in. the subordinate services drawing g 8slary of Rs. 250 and above, the
number of Europeans was 1,261 while the number of Indians was 6,830
or a percentage of roughly 15.59. In the matter of -direct recruitment
and promotions we find that the Indians.have not had & square deal ih

¢
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spite of this talk of Indianisation. The condition as far as the recruit-
ment and promotion is concerned, from the Indian point of view, is.
absolutely unsatisfactory. On the State-managed railways there were 18
appointments to the superior services in 1936-37; and in spite of the fact
that the European element is very considerable there, the railway autho-
rities recruited three Europeans by direet recruitinent.  As far as the lower
gazetted service in the State Railways is concerned, there were 32
promotions and of these 15 went to Europeans in 1936-37; and out of
the remaining 17 five were promotions which fell to the share of the
Anglo-Indians and Domiciled Europeans; this means that out of 32
promotions more than half fell to the share of the Europeans in that
service.

If we take the case of the Company-managed railways in the matter
of direct recruitment to the superior establishment, cluss I, seven Huro-
peans were recruited as against 16 Indians—giving a percentage of 304,
which is a very high percentage. Taking the vacancies filled up by promo-
tion in those railways in 1936-37, eight Europeans were promoted as against
10 Indians; and it is a very significant fact that the 10 Indians include
Domiciled Europeans and Anglo-Indians. On page 83 of the Report we
find that the language, where the Company-managed railways are
discussed, is very apologetic and an attempt is made on the part of the
Railway Board to whitewash this act of the Company-managed railways
in which they have deliberately set at naught the policy of rapid Indian-
isation of the superior railway services.

I was discussing the case of officers on State-managed railways and
officers of corresponding rank in the Company-managed railways, and 1
said that on the 1st April, 1925, there were 1,485 Europeans as against
463 Indians. On the 31st March, 1937, the situation had not changed
much from the Indian point of view; there were still 1,026 Furopeans
a8 against 826 Indians. In 1925, the percentage of Europeans in the
higher gazetted services was 7623 and at present, in 1987, it is 55'40.
There is *another significant fact which appears from this report and
it is this; that while on the 31st March, 1936, the percentage of Europeans

in the_ higher services was 15.15. on the 31st March, 1937. this’ percentage
had risen to 15-59.

This is the position as far as the railway services are concerned and
it is obvious that the really important posts, the posts which mean power,
the posts which really enable people to make decisions on questions of
poliecy, which direct the policy of all these railways in India, are still
held by Europeans and. they sit there safely entrenched. In spite of
all this talk of Indianisation the progress has been very very slow indeed:

I now tum to the Railway Board. I find from this very report—
perhaps the position has become worse since then—that the Indian
Member in charge of Communications has disappeared making room
for the Honourable Member now in charge of that Department. This
is also a step in the direction of Indianisation! In the Railway Board
iteelf we find that out of 19. 8 were Furopeans—vide Appendix H,
Vol. I of the Report of the Railway Board on Indian Railways for
1986-37; of the attached officers, four out of five are Europeons. In
the Central Standards Office. we find there is only one Indian out of
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eight officers.  In the Central Publicity Bureau both are Europeans: in
the Oversens Bureau, one is Indian out of two. The only part of this
“department where we have some Indianisation is the office of the
Controller of Railway Accounts where all the three incumbents are
Indians. .

Now, Sir, this position which I have analysed is far from satisfactory.
The tendency, with the spproach of Federation, is to use the Centre
as a sort of haven of refuge for all European officers, and all  these
new posts which have been created on omne pretext or another are being
handed over to the Europeans: all the important posts are going to
the Europeans. I believe that if the railway authorifties 'would say
honestlv and frankly that for a certain superior post they cannot possibly
find anv Indian with the requisite qualifications, if Jthey can make
that statement with their hands on their hearts, then there will be no
objection to their going abroad in search of some experts; but here we
find that in this country where there is such a large number of um-
smploved educated persons who are in search of emgloyment, we find
that in spite of the fact that Indians with the requisite qualifications
are present and are quite capable of filling these posts, there is a mad
gearch for recruits from abroad who are being dumped into this country,
snatching away all the jobs which should rightly go to Indians. And
they are entrenched in positions of power there. from which i is very
difficult to dislodge them. :

There is absolutely no necessity to advance any reasons in favour of
Indianisation. I contend that Indianisation is the right and the necessary
thing and that no reasons are required in support of this plea for Indianisa-
tion. Tt is our right to enjoy and occupy all these services in the
railways in this country and the time has arrived when the Raiway
Authority should make a declaration that henceforth they will not recruit
a single person from abroad and that they will make it a point to employ
Indians and Indians only. TUnless and until this is done, all this talk
of Indianisation is absolutely of no use. It is not sincere, it is not going
to bring about any real and effective change in the position of the various
races in the service. The Government of India must come out with
a clear and definite declaration in favour of Indianisation and make a
solemn promise that in future they will not recruit even a single person
from abroad—because if this is done it will be g glaring injustice to the
people of this country,

Tt is not merely a question of arguments being advanced in favour of
[ndianisation, but it is a matter of sentiment as well. and I think senti-
ment counts for much more than figures. Sir, it is really a matter of
shame and bumiliation that in India all these positions of power, all
these important gazetted posts, the key positions as it were, should be
occupiad by pecple who come from a different country. It really hurts
our national pride, it hurts our self-respect, and we feel mortified to
see that while unimportant jobs which really do not mefter are given
to Indians, the positions which really matter are kept in the hands of
Britishers, and Indians, in spite of their education, in spite of their
efficiency, in spite of the fact that they can more than hold their ground
against the best people from FEngland, are relegated to subordinate
position and treated as hewers of wood and drawers of water in their
own country.. This is really a very deplorable state of affairs. There

c 2
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.is absolutely no justification for the attitude which the Government have
" taken up in persistently refusing to carry into effect their oft repeated
promises in regard to Indianisation.

Sir, it is customary in these cuts for the Mover to move his cut und
then for certain other Members to stand up either to speak in favour
of the motion or against it. The Treasury Benches generally observe
silence till the very last moment, and then they come up with their
facts and figures, and avoid answering certain points raised. while they
introduce some new points knowing full well that there is absolutely no
opportunity for the other side to reply to those points. 1 suggest, Sir.
it would be a very proper thing if some Member other than the Member
in charge of Communications gets up and puts forward the case for the
Government so that opportunity may be afforded to a Member on the
Opposition Benches to refute the points made by the Government.

* Sir, I have tfied in this very short speech to show that in the matter
of ‘direct recruitment as also in the matter of promotions, a grave
injustice is done to Indians, and when we come to Company-managed
railways, we -find they are the worst offenders . . . .

Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable
Member has only two minutes more,

Mr. Abdul Qafyam: Verv well, Sir, T shall finish within two minutes.

There is one very strong reason why these Company.managed rail-
-ways should be brought under State control, and it is this. In the
Company-managed railways, we find there is less readiness to adopt the
principle of Indianisation, and in spite of the promises_of the Govern-
ment to Indianise the services, the Company-managed railwavs still
rperuit Furopeans by direct recruitment and by promotion to the extent
of 50 per gent. I have quoted figures in support of it. There is absolutely
np reason why the Government should not make a declaration that
henceforth they will not recruit g single person from abroad. and that
they will' completely. Indianise all the services.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:
*“That the demand under the head ‘Railway Board" be reduced by Rs. 100.”

.. Maulana Zafar Ali Khan (Fast Central Punjab: Muhammadan): Sir,
I shall take only a few thinutes. I entirely agree with all the observa-
fions mede by my friend, Mr. Abdul Qaiyum, but T must point out that
there is no getting away from the fact that the Railway Department
is a reserved department, and as long as it is a reserved department,
it will continue to be a happy hunting ground for Europeans; and if theyx
frankly admit that they have conquered India by the sword and thev
shall keep it by the sword, it will be very nice indeed, but they will
not do it. They want to pose as the guardians of India. They sav that
India is unfit to manage her own affairs, and that if they were not in
India, there would haye been bloodshed and revolution and what not.
Bo, when we talk of Indianisation, what do we mean? W' make speeches.
very fine speeches indeed, but @s long as these speeches have not an
effective sanction behind them, T mean the sanction of the sword, the
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sanction of the right arm, 'the speeches are of wvery little use. There
is no getting away from the fact that there are 60,000 British soldierd
and bayonets in India, and as long as they are in this country, we have
no right to talk of depriving the Britishers of the lion’s share of the
loaf. -They have a ‘‘right’’ to have a larger share in the superior services
than their population basis would justify. We talk of Federation, we
talk of a free India. When & free India comes into existence, then and
then alone we will have the right to Indianise all the services in the
administration, but as long as we are slaves, our position may be likened
to that of the bird in the cage which has been descrmed b) the poet in
there two lines:

“migdl yeh meri koshish ki hai Leh murghe asir

Lare qafas men fardham Lhas dshiydn .(P liye.”

Rendered into English, it means this:

“I way be likened to the bird in the cage whlch flutters. and collects a few tWIgo
to bhuild its nest in the cage. 5

So, Sir, our speeches have their limitations, and they muy be ]lkened
to the efforts of the bird in the cage. Free India first, and then we
can talk of Indianisation and other things. There are provinces which
now e¢njov Provincial  Autonomy. Use what little power that has
been given to you in the provinces to the best of your ability, fight the
Viceray, just as Pandit Pant has fought, just as the Bihar Minister has
fought, and then only the Britisher will bow down. to- you, knowing full
well that what little they have given you in the provinces is welcome
to vou, but directly you get into the higher sphere - then they say, ‘‘Well,
go down”. 8o, this is the Railway Departinent; it is a reserved depart-
ment, as [ have said already, and, therefore, do not talk of your rights
in that departmnent. Then, there is also the Military Department; do
not taulk of your rights in that department. There is 1uoreover the
Department dealing with externai affairs, and vou have no right to talk
of Indianising the services in that department either. These are things
reserved for the Britishers, and as long as thev hold the sword in their
right hand, we dare not ask for anything. You can make speeches, very
fine speeches, vou can put forward vour logie; our friend, Mr. Bhulabhai
Desai, will be cheered as soon as he comes in or when he makes a fine
speech, but what can our speeches do to compel the railway authorities
or the Foreign Department to listen to you? That is all I have to say
in support of this cut; but for God’s 'sake you must make up your
differences, the differences between Hindus and Mussalmans. The hone
of contention is there,

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better address himself to the subject before the House.

Hau}ana Zafar Ali Khan: T suv that Mr. Jinnah is the man who
can deliver the goods. You must have a heart to heart talk with him.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must confine himself to the motion before the House.

Maulana Zafar Ali Khan: All right, Sir. That is ail T have got to say.
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Pandit Shambhu Dayal Misra (Central: Provinces Hindi Divisiogs:
Non-Muhaminadan): Sir, 1 do not wish to be misunderstood as opposing
this motion. In my opinion the motion and several such of ite kind are
based more or less on a misapprehension of the basic principles underlying
the railway policy of the British in India as a whole. The result is that
not only do we waste our time in echoing our grievances but also give
opportunities to the communalists to spoil the atmosphere of the Assembly.

The position in my opinion is this and I would like to give to the House a
historical perspective of the policy of what our friends on this side of the
House call Indianisation and what the Treasury Benches call Europeanisa-
tion of the railway services. Sir, it is not necessary to remind the
Assembly that out of a total sum of Rs. 1,200 crores, Rs. 750 crores is
the debt due from railways. In other words, though practically the whole
of the debt due for other services has been wiped off c¢r secured, the one
due from railways has been retained and that with a purpose. It is
necessary to tell the House a short history as introductory to the subject
in hand. In the year 1922, at the Gaya session of the Congress, the
Congress repudiated the public debt of India unless it was scrutinised by
an independent tribunal. Next year in 1923, the Congress entered the
Legislature. It, therefore, became necessary for the Government to take
away the railways from the control of the Assembly. The major portion
of the British capital was sunk there and it formed the bulk of the public
debt of India incurred for the Imperialistic domination of
India. In the year 1924, in the March Session of the Assembly a
Resolution was moved for the separation of railway finance from general
finance under the pretext that it was a more convenient form of adminis-
tration and to save the Genecral Budget from what they called the violent
fluctuations of the railway finance. The Assembly as constituted was not
agreeable to the proposal and the proposal was adjourned to the Simla
Session. In the Simla Session, there was verv great opposition to the
proposition of separation and ultimately there was a compromise by
which an agreed formula was drawn up, which contained besides provision
for depreciation fund and interest on capital, also a condition of Indianisa-
tion.

From that day till 1929, that is, up to the time the Swarajists were in
the Assembly, the Government complied with the agreement arrived at and
even agreed to the sppointment of an Indian to the Railway Board in the
person of Mr. Hayman. But as soon as the Swarajists left the Assembly
and took to direct action outside, the Government begun to consdlidate its
power and tighten its hold on the people by not only not contributing towards
the depreciation fund and interest but also by Europeanisation of the
services. From 1930-34, this state of things went on till links were forged
to tighten the hold of British Imperialism on India by taking away the
control of the railways from the people of India and the provision was
made in the Government of India Act, section 187. to that effect. Inspite
of the Assembly then being a tame one, it could not agree to the legislation
for the establishment of a Federal Railway Authoritv on the lines proposed
and after the enactment of the Government of India Act the Government
resorted to other means of effectuating their sinister purpose.

On the 16th Januarv, 1936, Sir Otto Neimever arrived in India and the
Government was able to persuade him to append a note. This was in
April, 1936. On the 5th September, during the course of the proceedings
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of the Public Accounts Committee, Mr. Satyamurti, as he himself says,
was caught napping by the Honourable the Finance Member and he agreed
t0 the appointment of an expert to survey the financial position of the
railways and to find out ways and means for funding the provinces in the
manner indicated in the Niemeyer Award. Instead of one expert, three
experts were called and thev were more or less Imperial arbitrators to
settle the dispute.between the Government of India and the British
financiers to find out the best mmanner of securing the debt of the British
financiers due from the Government of India and which was being re-
pudiated by the Congress and, as 1 said, most of it is confined to the
railways. That was the reason why no Indian was taken. in the Com-
mittee; because by the very nature of things, it was a confidential affair.
‘They produced a report in which four principles were laid down: (1) that
there was no mismanagement; (2) that the management should go to
the companies, that is, the British financiers and thus be taken away from
political interference; (3) that the railways should be relieved of the
-obligation of the arrears of debt due to the depreciation fund and interest
-on capital; and (4) there should be Europeanisation of the services and the
key positions in the services should be in the hands of the Europeans. In
other words, this document is a counter repudiation of the separation con-
vention, a counterblast to the Congress repudiation of the public debt.
In the Simla Session of the Assembly we had a debate on the Wedgwood
‘Committee Report and I was surprised again that it was abruptly by an
agreement adjourned sine die under a promise, entered subsequently on
“7th October, 1937, by the Resolution on moratorium, to give some con-
tribution to the provinces.

You will thus see, Sir, that we have practically mortgaged our future
to the British financiers and the Army being already under the control
of the Crown Representative we have unwittingly and to our shame made
over the control of the means of communication of the Army to the hands
-of the Britishers, under a shady promise of help to the provinces out of
the income-tax receipts, with the newly created post of a British Member
-gt Communications as the managing director of the corporation of British
‘financiers.

Under the circumstances, unless we muster strongly under one banner
and fight this British Imperalistic domination I see no use whatsoever of
talking of Indianisation and such other useless matters.

It may not be of interest to the Assembly to know that I have returned
back to it after a lapse of full 12 years, but I find that it has become a
fashion now to talk all and sundry to maintain one’s contact with the
constituency, and naturally in this state of politics, unless one wants u
final exit from the Legislature he has to speak.

I, therefore, sincerely apologise to you, Sir, for the little oddity that
may have crept in during the course of my speech as I ami not addicted to
talking loudly. It was necessary for me to speak on this subject inasmuch
as 1 was a party to the separation convention at Simla in 1924, and it
would be of interest to mention that we had very nearly staked the
presidentship of one of your predecessors on the insistence of this condition
as to Indianisation. We are sorry that we have unwittingly lost our case
by agreeing to matters in advance which have throttied our future. I do
‘not know in what manner it will be possible to ensure Indianisation when
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the only matter left out is the settlement of liubility of the railways to
the Government of India and the placing of the control of railways in the.
hands of British Lmperialists.

Mr. M. S. Auney (Berar: Non-Muhammadan): 8ir, I support the
motion moved by my frieud, Mr. Abdul Qaiyum. We have listened to
speeches from Honourable Members who have approached this question
from different points of view and who vet came to the same conclusion.
My friend, Maulana Zafar Ali Khan, as well as my friend, Pandit Sharablnr
Dayal Misra, are agreed on one point, viz., that it is useless for us to
move any cut for the sake of Indianization, although the grounds on which
both of them justify their coneclusion are like the two poles asunder. Sir,
the question of the Indianization of the railways or for that matter of any
of those services which control the destinies of the people of this country
cannot be satisfactorily solved unless we are masters in our own house, and
in view of the tardiness with which this auestion is approacHed and tried
to be solved, there is bound to be some feeling of despair and despondency
on this side of the House.

Sir, Goverument has never conceded one point whenever they had any
occasion to consider this question. Whenever the question of Indianizatiom
of the services was approached by the Government either in connection
with the appeintment of a Commission or holding any other kind of
enquiry, thev never wanted to make a secret of one point, viz., that they
always regarded that there is some necessity, or some indispensability, of
maintaining a certain BEuropean element in every service. On that point
they are very strong. They have always contended that a certain
minimum strength of Europeans must be maintained and without that
they do not regard that the services can ever come up to what they con-
sider to be the proper degree of efficiency. Sir, my Honourable friend, Mr.
Abdul Qaivum, has tabled today a motion which is a sort of protest against
that standpoint. And T want the Government to note that there is some
difference between the wayv in which this demand has been urged on the
floor of this House several times before and the manner and the spirit
in which it is being tabled today. My friend, Mr. Abdul Qaivum, distinct-
ly wants the Government to commit itself to this principle that the services
have to be completely Indianized, and no fraction of the services is to be
retained for the sake of providing for anv number of Europeans at all.
That is the point of view which my friend has placed before this House,
but T am sure that a demand like that will be resisted tooth and nail by
the Members opposite. Sir, there is no question of a compromise between
this side and that side. Those who stand for complete Indianization also
stand for complete independence of this country, and those who stand for
a gradual process of Indianization, leaving always a fraction for exp.oita-
tion by the foreigners and Europeans, stand for a qualified kind of indepen-
dence or a qualified kind of emancipation. The two points of view are
absolutely different. But the point of view which my friend, Mr. Abdul
Quiyum, wants to press is this that the time has now come for the Gov-
érnment to recognize clearlv that no important service can hereafter be
allowed fo be under the control and management of BEuropeans in any
form. Sir, what are the grounds, what can be the justifieation for the
Gaovernment to adopt any other view? Take the Reports of the Public
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Service Connmission, the Lee Comnission and other kinds of reports that
dealt with this subject, and we shall always find that there is some
reservation und that reservation is to this effect that some minimum pro-
portion of the services must be preserved in the interests of Europeans.
But the standpoint of the people of this country is this that we have out-
grown that stage of tutelage, we have outgrown that stage of being cared
for by somebodyv else, and the Government must know that they have to
deal with a set of people entirely different from those with whom they
have been dealing previously,—whatever justification for that stage of
tutelage for us there might have been previously, which, of course, I do not
admit. Sir, for .« long time the educated classes have beer content with
the position that this Government has to grant to us gradually certain
rights and it is their duty to train peoplé in the art of administration and
for them to remain here as teachers for some time to come. That stage,
however, I say, has now gone. The Indian National Congress, as also all
the other public bodies have declared their goal to be that - of complete
independence, complete emancipation of this country from foreign doinina-
tion. When that goal is declared, then the Gevernment either -has to
aceept that as the correct goal, or has to oppose that. There is no half-
wayv house between the two, in my opiunion, If they accept that as the
goul, they huve to change the entire angle of wvision from
which they  approached this. question previouslv. I, therefore,
want the Honourable Member in  chanrge of Railways not
to throw at ns hereafter extracts from the Public Service Commission or
other Commissions showing what the rate of Indianization should be. The
demand todav is that the entire Tndian administration has got to be
"Indianized, and the European element must be dispensed with.

If the Government of India work up to that policy, they have then to
consider what is the period of time they have got before they can fully
work up to that solution. If the answer is that they mean to carry out
that policy, then they have only to fix the period within which that must
be worked up to. It is no use telling people now that we will gradually
work up to that. That kind of vagueness cannot satisfy unybody. 1 there-
fore want, in the first place, to bring to the notice of the Honourable Mem-
ber in charge of Railways that he should appreciate correctly the spirit
and the motive which lie behind the amendment moved by my friend, Mr.
Abdul Qaiyum. Sir, is it not a matter of disgracefulness that in India we
should be discussing the question of ‘‘Indianisation”’? Does any country
ever discuss that? Is it possible for us to imagine that in England there
can be any question of discussion of Anglicization of -the services there?
The British people have now ruled over us for 150 vears and more, and stilt
the question has to be discussed on the floor of this House that the services
should be Indianized,—and they patronisingly reply, *Government
thoroughly appreeciate this point of view; Government aré at one with the
people on this point; every attempt is strenucusly bheing made in order to
see thut the policy of Indianization is being gradually carried out!’’ Sir,
that sort of reply we have listened to for long, but how long are we going
to put up with that state of affairs? T, therefore. think in connection with
the motion which mv Honourable, friend, Mr. Abdul Qaiyum, has moved
with a view to the complete Indianization of the railway services, that
Government should take pains to understand, from the hig movement that
is being carried on, what they want, and what are the forces that are work-
ing in this country during the last ten or fifteen vears.
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And what is the object for which all these sacrifices are being made in
this country? If the Government has reullv understood the real signi-
ficance of all these forces up to this time, I believe they should be prepared
by this time to consider at least the question of the Indianisation from a
different point of view altogether. In order that they should consider the
question from that point of view, it becomes necessarv for us to bring in
this motion every year. We know as much as my Honourable friend,
Maulana Zafar Ali Khan, knows that, unless there is a sanction behind it,
it is not likely that our demand will be carried out. But a promise is now
being held out and the matter can be decided even by negotiation. We
are giving you an opportunity for the solution of this question by moving
these motions here. My friend, Maulana Zafar Ali Khan. is there and my
friend, Mr. Bhulabhai Desai, is there and the solution of the problem of
sanction can be found in a moment if both of them realise that the
negotiations are to end in disaster and something serious will have to be
done later on. Our efforts for bringing about the-necessarv sanction by
establishing the unity between different kinds of people can:be simultane-
ously carried out along with the placing of a demand before this
House. There is nothing inconsistent in it. My friend need mnot be
afraid of recording his vote on this motion and his colleagues also may
not be afraid of recording their votes this motion because we have
not vet come to any understanding. %—\'ﬂfere is a genuine desire
that we should work together, we must begin to work together without
any understanding and the verv fact that we can work together like that
will bring about an understanding that is so much desirea. If we work
simultaneously together, it will create a spirit of real understanding in a
much better way than if we go on talking of understanding and understand-
ing every day. If you talk of understanding every day, the talk will re-
wmain and the understanding will never come at all. But, if you brush
aside the consideration of understanding and come together and work
together, you will find that an understanding will be created and it is
bound to come into existence. I am sure my Honourable friends on the
right will approach each other and understand each other in that way. If
they do so, we will bring about a sure unitv amongst ourselves if not
today then tomorrow. We can then insist upon the Government to listen
to our demand and tell them even in the form of an ultimatum as it were—

accept this or be prepared. Sir. with these words, T support the cut
motion.

Sir Muhammad Yamin Khan (Agra Division: Mubhammadan Rural):
8ir, 1 whole-heartedly support the views which have been put by Mr.
Abdul Qaiyum so far as the policy which ought to be followed by the
Government in respect of the Indianisation of the services is concerned.
I wholly share his gentiments and his feelings as an Indian and I do not
think that there will be anybody in India who can call himself an Indian
who will not agree with the sentiments which have been expressed by
Mr. Abdul Qaiyum. My difficulty in supporting his motion is that I do
not agree with the wording of it. I have been a member of the Standing
Finance Committee for Railways for several vears which is really a Com-
mittee of the House. The policy which we have tried to impress upon the
Railway Department has been that whenever we have granted our sanction
for any new post, we have insisted that it must go to an Indian if a suit-
able Indian can be found. and we have alwavs tried to find out at the next
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meeting of the Comrmittee whether our policy has been really followed or
not. This policy had been going oun for many years in the past. Now, as
I said, I do not agree with the words of the cut motion. The words are:

“To discuss the failure of the authorities to completely Indianise the railway ser-
aucex and the Ruailway Board.”

1 do not know what the Honourable Member means by completely
Indianising the railway services and the Railway Board. In what period
does he wunt the railway services to be Indianised? If he insists on the
fact why the Railway Board hus not been manned by Indians during the
last two or three yvears, then 1 do not agree with him becaiise his proposi-
tion is not really practical. If he had laid down that in future the policy
of Indianisation should be pursued, then I would have whole-heartedly
supported him. The fact of the matter is that in spite of our efforts to
press the Government year after year that the Railway Board should be
Indianised, the fact remains that the Railway Board consists of some
specialists who must be on the Railway Board to give their advice. After
all, the question of the Indianisation was started not very long ago and
we know that our junior Indian officers under different railway administra-
tions are finding their places all right according to their status and grades.
In course of time, when they become senior enough, they will be able
to take up the Membership of the Railway Board, if in the meantime the
Railway Board is not replaced by the Federal Railway Authority.
My experience during the last 17 years during which period I have been
a Member of this Assembly has been that there has been a great deal of
change in the personnel of the officers in the Railway Board’s office
and it is not right and proper to say that there has been no change. There
has been u definite poliey to take at least one Indian as a Member of the
Railway Board out of four.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):

There is none now.

Sir Muhammad Yamin EKhan: I agree that there is none now and
I wish to press on the Honourable Member in charge of Communications
that the Indians do really feel that there is no Indian on the Railway
Board at present, although, when we sanctioned another post for the Rail-
way Board in 1981, a clear understanding was given to this House that
that post will alwavs go to an Indian. Then, later on we found that the
Financial Cominissioner was an Indian. Now, we find that there is not
one single Indian on the Railway Board. This feeling must be in the
minds of all Indians in the country as to why the old policy which was
laid down in 1981, has been changed and why no Indian has found a place
on the Railway Board.

I find there are several senior officers in the Railway department, but
no Indiun has been appointed as an Agent till now. [ suppose one Indian
was appointed some time ago as Agent of a railway, but he too retired. 1
submit there are many capable senior officers who could be appointed as
Agents in charge of railways. I think the policy ought to be that senior
members of the staff should be given some kind of training and they should
be given a chance to hold the responsible post of Agents. I do not for one
moment suggest that senior members should be superseded by junior mem-
bers, T do not suggest that an Indian, because he is an Indian, should



»

1116 LEGIBLATIVE ASBEMBLY. {241 Fe». 1988.

[Sir Muhammad Yamin Khan.]

supersede semior European officers who have been long enough in the
service. 1 think it. is the general policy that in the matter of selection
grade jobs, they do not generally go by seniority but by merit. I submit
that if an effort is made, it will not be difficult to find a suitable Indian to
occupy a high job. I do not want that any hardship should be caused to
European members. At the same time the Government should guard
themselves against the accusation according to an Indian proverb:

“Andha binté rewri aur apne apne ko de.”’
““When a blind man distributes sweets, he gives only to the nearer relations.”

This should not be the policy of the Government in their administration
and in the distribution of their patronage. If the jobs in the selection
grade happen to be monopolised only by Europeans, and if no Indian holds
such high posts, then it certainly causes a good deal of excitement in the
country. I agree with my Honourable friend, Mr. Aney, who laid great
emphasis on the point that the future policy should be that all posts should
be occupied by Indians. That should be the ‘ultimate goal. = Complete
[ndianisation should be aimed at within the shortest period of time. If
Indians could be found in suitable numbers with the required qualifications
to fill a certain kind of post, then recruitment té such posts from the ranks
of Europeans should be stopped. But I must not be understood to say
that the present people who are in the services should be turned out in
‘order to make room for Indians. T do not agree with my Honourahle
friend, Mr. Abdul Qaiyum, when he says that because there is so much
unemployment in the country that vou should turn out all men who are
faithfully serving already in the departments and replace them by
Indians. Tf he means that all the Europeans who are senior should be
replaced by Indians, I do nol agree with him. TIf he means that young
people with the requisite qualifications should in future be recruited to the
bottom of the service, T whole-heartedly agree with hin:. Indian railways
ought to be reserved for Indians and in exceptional cases only - should
Buropeans be recruited. I submit that is the policy which I always
advocated in the past. I hope the Honourable Member in charge of the
Department will not disagree with me on this point. With these remarks,
I submit that although T am sorry T cannot support the wording of the cut
motion, and thus censure the Government, vet T support the spirit which
underlies the cut motion.

Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan
Rural): Mr. President, I do not agree with my Leader

Sir Muhammad Yamin Khan: May I just explain, Sir, that the views
which 1 expressed ure my personal views.

Sir Abdul Halim Ghuznavi: We are not here to quarrel about the
wording. My Honourable friend, Mr. Abdul Qaiyum, belongs to the
Congress Part\ and naturally he wants the whole of the railways and the
Railway Board to be Indianised. I want Indianisation gradually. That
is the difference. But, Bir, what is the position today? Is the Railway
Board being gradually Indianised? Far from it. The Government are not
doing that. That is the trouble. When Sir George Rainy came before
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this House for the sanction of an additional Member's post-on the Rail-
way Board, he gave us distinetly to understand that this additional Mem-
ber of the Railway Board would be an Indian. Tt was only on that under-
taking that we sanctioned the post of an additional Member. What do
we find today? Instead of Indiunisation, it is Britishisation. That is the
poliey that the Government are pursuing. Not a single Agent is an Indian
throughout the entire railway system in India. There was one formerly.
But he retired long ago. When an Indian is about to retire on pension,
when there ure just a few months more for his retirement, such an Indian
is appointed ax Agent. This is merely to demonstirate the incompetency
of the Indian becanse he cannot possiblv justife his. appointment.
cannot be. expected either to lay down any policy or do something striking
within sueh a short period us a few months. Sir, during the discussion on the
Ruilway Budget in 1986-37 in the Council of State. the Honourable Mem-
ber in charze of Railways made the following statement which appears on
puge- 99 of the Council of State Debates, Voi. T. dated 20th February.
1936: Referring to the question put by a Member as to why .there was
no Indian Agent on any State railway, he stated:

“The Honourahle Member is no diubt aware that one Tadian Agent has only lately
retired.” e

T may say that was Mr. Singh of the E. B. Railway. The Honour-
able the Railway Member went on to add:

“Andther Indian Apgent ‘woald no doubt be appointed as soon as a vacaucy uvceurs,
for which the most suitable selection would be that of an Indian officer.”

1 want the Honourable Member for Railways and Conimunications to
take note of this statement made by his predecessor in the Council of
State. Let him now appoint an Indian as Agent. There are three
vacancies shortly coming in. Sir, 1 understund that the Agent of the
Eastern Bengal Railway is retiring in January, 1939; 1 also understand
that the Agent of the East Indian Railway is going on long leave. I am
also told that Sir Guthrie Russell ie going on long leave und the Agent of
the G. I. P. Railway will officiate for him. Therefore, I say that
three vacancies are shortly falling vacant, and the Commmunications Mem-
ber has to implement the undertaking given by his predecessor in the
Council of State. We are told, Sir, that efficient Indian officers are not
availuble and therefore there is difficulty in giving these appointments to
Indians. When efficient Indian officers are available, the answer is that
there can be no supersession, although day in and day out we find
supersessions to be the order of the dav. T will not give specific instances
of which there is plenty where there has been supersession. They say
that efficiency is the first test and therefore an efficient officer always
supersedes scmebody else. But in the case of Indian officers the plea is
always brought forward that there can be no supersession. Not so in the
case of Europeans; they supersede and I can quote definite instance where
supersession has been going on from vear's end tc vear's end. T can quote
chapter and verse to show that even in the Railway Board there is
supersession. Therefore, Sir, I welcome this motion which has given me
an opportunity of bringing forward before the House this point of view that
there is no Indian Agent now and there are these three vacancies in front
of us. We hope and trust that the Communications Member will take

note of this and will appoint, if not three Indians ir. the three vacancies.
at anv rate As many agr he can.
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Several Hom_mrahie Members: The question may now be put.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the question may now be put.”
The motion was adopted.

The Honourable Sir Thomas Stewart (Member for Railways and Com-
munications): Sir, as all Honourable Members are aware because of the
fact that this question has been debated so often on the floor of this House,
the policy of the Government of India in respect of Indianisation was that
which was adopted in 1925-26. That policy was that recruitment for the
future should be as regards 75 per cent. Indian and as regards 25 per cent.
non-Indian. I do not know whether any one cares to dispute that so far
as that policy is concerned it has been faithfully followed. (Several Honour-
able Members: ‘‘No.”’) You can study the statistics that are given in our
report and if you want more figures you can have them. In T924-25, there
were 320 superior Indian officers; in 1986-37, this was increased to 510,—
an increase of 190. Simultaneously, there had been a decrease of 257
European officers. During the seven years ending the 31st March, 1937,
recruitment to the superior services was 157 officers of whom 88 were
Europesns and 119 Indians, the percentage of Europeans and Indians being
242 and 75°8 respectively. I could go on quoting figures quite a long while
but I do realise that there is nothing to be gained by it, because after all the
Mover of this motion, though he himself quoted figures, relied to a much
greater extent on sentiment, and figures are of little avail against that. But
lu, urged that recruitment should be as to 100 per cent. Indians. Now, in
view of the fact that the annual recruitment of Europeans is something like
three per year to the superior service, I do not think that he would be con-
tent with these extra three posts. 1t was quite evident from what he said
that he was not interested in recruitment at all unless he believed that
direct recruitment was being made to the higher posts of the service which,
of course, it is not. So really what he was after wus an immediate
demotion of so many European officers who are at the head of the service
and their replacement immediately by Indian officers.

Mr. M. 8. Aney: No, that was not the position.

The Honourable Sir Thomas Stewart: That was my deduction from
what the Honourable the Mover said. Now, Sir, it is, if you like, an
accident of the history of railways in India that there are at the top at the
present moment a preponderance of European officers. The fact is that in
the early days and until comparatively recently European officers were the
only officers who were then qualified for railway work, but that situation is
changing and changing rapidly. We all very readily admit it and we wel-
come it. But at the same time it must be realibed that thig position
results from the history of the railway services in India. That being the
case, is it seriously proposed that there should be undertaken some process
that will involve the repudiation of the explicit or the implicit terms of the
contracts of those officers who are now serving in the higher. posts in the
Indian railways? 1 should be very reluctant to believe that any serious
proposition is put forward from any part of the House which would be
equivalent to the expropriation of the rights of those officers. I am entirely
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in agreement with Sir Muhammad Yamin Khan in his view that when
appointments have to be made, the claims of any Indian officers with the
requisite qualifications should be considered; and indeed that is the practice
and has been the practice in tne Railway Department for many years. He
has asked that the Indian officers who are rising in the service and who
are potential incumbents of the higher posts should be given opportunities
for training in the higher branches of administration. That, I claim, is
heing done; at the present time half of our administrative officers in the

Railway Board are Indians.

As regurds the claim of Indians to become Agents of raiiways [ am going
to make no such admission, as SBir Abdul Halim Ghuznavi has clained,
was made in the past by my predecessor, Sir Muhammad Zafrullah Khan.
I do not place the same interpretation on Sir Muhammad Zafrullah Khan’s
words as the Honourable Member has done. But I say nevertheless, that,
in making any appointment of Agent or any other higher administrative
post, should there be an Indian who has the necessary qualifications, then
his claims will be considered equally with those of any other, but I do not
agree to any policy which will mean that non-Indian officers are automati-
cally to be excluded from consideration for any posis in future: that is &
position to which I shall never agree.

Sir Muhammad Yamin Khan: If there are two ui’ﬁuers, one Indian and
one non-Indian, preféerence should be given to the Indian.

The Honourable Sir Thomas Stewart: I mean nothing of the sort: I
mean, Sir, that a judgment will be taken as to who is the better suited for
the job. I cannot conceive of a situation arising in which the claims of two
officers will be so evenly balanced, and to make any such statement would
only create embarrassment for the Honourable Member and for myself in
future. But my position is perfectly clear: there is no discrimination, there
has been no discrimination in the past (Interruption), and there will be no
discrimination in the future either against Indians or against Europeans.

Maulana Shaukat Ali (Cities of the United Provinces: Muhammadan
Urban): May I ask the Honourable Member how he can justify fresh
recruitment of even the 25 per cent. from outside at the expense of Indiane?
What necessity is there to get men from outside, absolutely raw, and train
them—who after a time would go back to their own country and leave India
absolutely bankrupt? 1 should like to hear from the Honourable Member
the justification for raw recruitment from outside.

fl"he Honourable Sir Thomas Stewart: That was a deliberately tuken
fleCISlOll of the Government of India in 1925 as a result of the investigations
into the structure of the services by the Lee Commission. It wag after an
exarr;iri‘at,ion of the recommendations of that Committee that this decision
was taken.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the demand under thé_ head ‘Railway Bogyd’ be reduced by Rs. 100,”
The motion was adopted.
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The Honeurahle Sir Thomas Stewart: Sir, I:mo\-'.e:

“That a sum not excceding Rs. '8,83. 70000, he granted to the Governor General
in Council to defray the charges which will come in course of payment during Lhe
year cnding 1he 3lst day of March, 1939, in respect of ‘Open Line Works'.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a snm not exceeding Rs. 8,83,70,000, be granted to the Govermor General
in Council to defray the charges which will come in couis: of payment during the
year ending the Zlst duy of March, 1939, in respect of ‘Open Line Works'.”

Manufacture of Locomotives in India,
Mr. K. Santhanam (Tanjore cwm Trichinopoly: Non-Muhammadan
Bural): Bir, I beg to move:
~ “That the demand under the head ‘Open Line Works™ be reduced by Rs. 100.”

I am making this motion to discuss the question of the manufacture of
locomotives in India. I am fully aware that thig question has been re-
peatedly discussed in this Assembly. It was also discussed last year under
a cut motion. I hope, Sir, that I shall not repeat the arguments already
advanced. T also hope to take a new line and throw fresh light on the
situation, and, if the Benches opposite are open to conviction, to convince
them that the time has come when this question ought to be seriously
tackled. If you take the proceedings of the meetings of the Standing

Finance Committee for Railways on the 20th and 21st December, 1937, you
find :

“The increase of about 17 per cent. in the total amount already approved by the
Committee in this respect owing to the increase in market price was viewed by some
of the members with grave concern, and they raised the question whether, in view of
the prescat markey position, it did not became imperative for Government to reconsider
the feasibility of thé recomimendation made by the Legislative Assembly in their last
]’?‘h? St‘ssltm_ regarding the manufacturé of locomotives in India.”

The reason fer this recommendation is to be found on page 10. You
will find that when the proposals were first presented to the Standing
Finance Committee, 10 XD engines for the Madrag and Southern Mahratta
Railway were said to cost about Rs. 18 lakhs, but when the proposal came
again in December last, the cost became Rs. 17 Takhs. --Similsﬂ{‘ for 16
Tank engines for the Southern India Railway the cost rose from Rs. 8 to
Rs. 18 lakhs. Similarly, for other locomotives. That is to say there was
50 per cent increase in the cost of the locomotives, and the Financial Com-
‘missioner told us that the orders would not even be properly executed. We
find confirmation of this on page 87 of the Reilway Board’s Report. Loco-
motives ordered out were 33 broad-gauge and 47 metre-gauge: but the
numbers of locomotives actually placed on the line were only 16 and 21
respectively. Therefore, some of the members of the Btanding Finance
Committee have put on record that the question of the manufacture of loco-
motives must be immediately considered. Before I come to establish that
locomotives can be manufactured and ought to be manufactured in India,
I shall take the arugments of Government for opposing this propogitlon last
year. 1 shall not take the time of the House by quoting extensively, but
in short their argument is contained on page 1035 of the last yeaz’s Legis-
lative Assembly Debates, Volume II. The Member then in Icharge of
Railways, Sir Muhammad Zsfrullah Khan sdid = '

“The matter has heen very thoroughly gone into. I:gave details in my speech
in 1935. I shall not weary the House with these details again, but the result was
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ithat unless there was a demand on the average of at least 200 locomotives every year,
a completely equipped factory could not be put up, and Government would continue
to 'lose heavily om it ¥ the minimum demand could mot be guaranteed. An experi-
xment could be started on the basis of a demand of, from 50 to 60, locomotives a year,
the scope of which could subsequently be expanded if the demand increased, but even
that limited demand could noteqbe guaranteed by the railways.”

The argument shortly was that for a fully equipped locomotive factory
200 locomotives are necessary, and there is no such demand from Indian
railways, and such.a demand is not likely to arise in future, and therefore
the locomotive factory could mot be set up. I shal]l subsequently show you
from extracts from British reilways that this demand for 200 locomotives
is excessive. Many of the British companies which are havihg locomotive
workshops are not producing 200 locomotives: only the biggest locomotive
workshop in Great Britain is producing this 200. But assuming that 200
locomotives are mecessary for the efficient running of a workshop, what are
the needs of Indian railways? I am giving you facts from the published
Report for 1986-37. The number of engines on line at the end of 1936-37
is as follows:

For class I Railways—

Broad-gauge - . . . . 5,331
Metre-gauge . . . . . . 2,654
‘Other gauges and other classes of Railways 878

8,863 engines.

The life of a locomotive is said to be from 80/40 years, and the Indian
railways have taken it for granted that the age of a locomotive is 85 yeurs.
Tt is a simple arithmetical calculation. We have a total of 8,863 locomo-
tives. The average life of a locomotive is 35 years and therefore what is the
normal need in a year? It is, I think—Dr, Sir Zjauddin Ahmad mayv check
this caleulation if he is present—253 locomotives a year, if the railways are
to be normally replenished. I shall come to the extraordinary circumstances
under which our actual orders for the last two or three years have been
much less than this number. I sayv that if our railways are worked nor-
mally we should require 253 locomotives a vyear. There is one other
factor which is even more important, of which I am afraid Sir Muhammad
Zafrullah was not aware or forgot to consider, and that is that though each
locomotive has a life of 35 vears, its boiler hag to be replaced within
between 15 to 20 years that is to say, in addition to 253 loco-
motives, you want at least 250 boilers also in order to enable the locomotives
to run. So, 238 locomotives nnd 253 additional boilers are the normal
annual requirements of Indian railways. You may ask why for the present
year the orders are much less. The reason is to be found at page 67 of
the Report where it says:

“On the hroad gauge 107 locomotives were scrapped during the vear, of which 16
were replaced so that the number of locomotives on 3lst March, 1827, was 91 less
than at.the beginning of the year.”

Between 1925 -and 1981 they pwrchased too many locomotives because
they had plenty of money; they wasted their money in purchasing too
many locomotives and when the depression came they found they had to
retrench; they found that the locomotives Were not properly utilised and
that there were too many locomotives remaining idle in the sheds:
that the trains could be speeded up and so many other things. The Rail-
way Board took up all these guestions and they reduced the number of

D
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locomotives; they utilised the engines better, they reduced the number
waiting at the workshop; and, therefore, for the last four or five
vears they have been working under abnormal conditions, so much so
that they have been scrapping more locomotives than substituting them..
As a consequence they have had to place orders only for 40 or 50
locomotives. But these things can lust only for a short time—they are
temporary conditions. You will find that though only 57 locomotives have
been ordered for 1938-39. 162 boilers have had to be replaced, because
though you may retrench in the number of locomotives, vou cannot
get on without replacing the boilers of the locomotives, and, therefore,
there can be no reduction in the number of boilers required. After five
or six years when this process of retrenchment has gone on you will
have to buy the necessary normal quota. By the process of not replac-
ing the locomotives scrapped the average age of the engines is being
increased. All who are acquainted with the railways will know what this
means. If you postpone purchases today, you will have to buy more:
than the average number afterwards. If you buy 50 now, instead of 253,
you have to buy 800 or more later on; and, therefore, even if' you start
a locomotive manufacturing workshop today, it will take five or gix years.
or even ten years to become complete and to enable it to make 150 or
200 locomotives. By the time the workshep is meady, you will be
requiring much more than the 200 locomotives: which Sir Muhammad
Zafrullah said would be necessary for starting locomotive manufacture..
Not.only this, but 200 boilers also at least will be required per year:
(Interruption.) My friend says '‘What atiout new lines?”’ T am talking
only of the existing lines and not of any new additions that may be:
made.

Now, I shall tell you what is happening in the British Railways . . ..

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can resume his speech after lunch.

The Assembly then adjourned for Lunch: till Half Past Two of the
Clock.

The Assembly re-asembled after Lunch at Half Past Two of the Clock,,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair,

Mr. K. Santhanam: Sir, in my speech this morning I made out that
the normal requirement of the Indian railways is in the neighbourhood of
250 locomotives and an additional 250 boilers per year. Even allowing
for certain improvements in speed, size, etc., of the engines, I am sure
that it cannot be disputed that the normal requirements are well above:
200 locomotives and also additionally 200 boilers per vear. If you wiil
look at the Railway Board’s Report for 1936-37, vou will find on page 69
a graphic representation of what I have said. In the year 1928-29, for:
instance, they have bought in the neighbourhood of 180 broad gauge
engines and 110 metre gauge engines. They went on buving many more
in 1929-80, and afterwards they reduced and finally stopped pui-;:hasing-
the engines for 3 vears. As I have already said they have been getting
very few now, and thev have also actually been scrapping their engines..



THE RAILWAY BﬁDGET-——*—LIST OF DEMANDS. 1128

This improvement might go on for the next three or four years, but they
will again have to go in for more engines in a few years. Some of the
engines are beginning to get over-aged, and the position is rapidly deterio-
rating, and therefore, we shall soon be coming to the stage of normal
requirements requiring more than 200 locomotives and 200 boilers per
vear. They will have to buy more in a short time, because they cannot
escape it, and, therefore, we should get ready for that eventuality.

Then, Sir, I want to make out taat the requirement of 200 locomo-
tives is an extravagant requirement. which does not happen .in other parts
of the world. I have taken an extract from a book which deals with the
railways of the world,—it is written by Ernest Protheroe,—and it says
this:

“All the principal companies (British), and not a few of the smaller, ones, con-

struct their own locomotives, carriages and wagons, and most of the remainder at
least effect repairs and renewals, in their own workshops.”

Then I take the biggest railway workshop in Great Britain, and this
is what it says:

““The London and North Western Railwav Locomotive Works at Crewe are the
largest in the Kingdom. The ground upon which the Works stand is about 14 miles
long and its area 1s 137 acres, of which 45 are covered in. Tn this huge industrial
hive employment is given to about 10,000 men, to whom may be added over 70C
drivers, firemen and others at the steam sheds at Crewe Station, which is the most
important junction on the London and North Western system.”

This workshop is turning out about 200 locomotives a year.

Now, I shall give the House the size of the London and North
Western Railway:

“The total length of line owned by the company is 1,737 miles, to which must be
added lines partly owned, leased or rented. or worked, making a total of 1,966 miles.”’

Now, Sir, if you will please look at our Report, you will find that
all the railway lines, except the A. B. Railway, have got more than this
m:!eage. and still this railway has got the biggest workshop. If you
bl.:ﬂd a workshop as big as the workshop of the London and North
Western Railway, it will give us just half of our requirements. and
therefore we shall require two workshops of that size to answer our
requirements. In fact, there is room for a first class workshop for the
broad gauge and a first class workshop for the metre gauge rtailwavs and
therefore there is no point in saying that there are not enough ~orders
even to keep one workshop going.

Agai._u, 1 shall take the other point,—can we manufacture {hese
logomotives in our workshops? Is there sufficient technical knowledge or
ability in this country? As a matter of fact. there is a locomotive work-
shop in Ajmer. The B., B. and C. I. Railway own a workshop in Ajmer,
but curiously enough no detailed report is given in this volume about the
work donme there. This vear actually a proposal was put forward to
manufacture 12 tank engines in that workshop, and then the question
arose why were not all metre gauge locomotives manufactured in that work-
shop? We were told that there is an Act of Parliameat which prevents
ph_e Ajmer workshop from manufacturing M. G. engines, and when the
iniquity of this Act was pointed out, the Chairman -of the Railwav
Standing Finance Committee, Mr. Staig, kindly undertook to see that
this Act was repealed. T do not know at what stage that attempt to
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repeal his Act is in process, but as a matter of fact we have u workshop,
and we have also all the equipment necessary to manufacture metre
gauge locomotive engines, but the Company is prevented from supplying
metre gauge locomotives to other M. G. raillways like the 5. I. R. in the
South. This workshop at Ajmer can undertake the work of M. G. loco-
motives, and the Railway Board can certainly make a beginning. They
will have to build only a broad gauge workshop, and there is enough scope
for such a workshop also.

Then, Sir, a locomotive workshop weans a vast scope for improving
our technical knowledge and equipment. It is stated in this book:

“The building of a locomotive involves a great number of highly interesting opera-
tions calling for the use of wonderful labour-saving machines”
—and in this one workshop at least 10,000 people are employed. That
means, if you build a workshop of alinost the same size as that of the
London and North Western Railway, you will be finding employment for
10.000 people, and some of them will be able to master the highly com-
plicated machines. Is it not necessary that our people should be equipped
with all this knowledge and technical skill? 1 daresay the Railway Board
will say it is necessary, but why are they not building a workshop of
tkat kind in this country? As I have shown, considerations of economy
need not stand in the way. It is bound to prove an economical pro-
position if 200 locomotives are to be manufactured in India. Even if
the Government have to grant a subsidy if there is a small deficit, still
it would be worth paying for the technical skill and knowledge we shall
be acquiring. Again, for Indian defence a locomotive factory will be of
very great assistance. If tomorrow communications are cut off in the
Mediterranean, there are no locomotive factories in the East unless you
go to Japan. The working of all the railways in India will be dis-
located, as also those in Ceylon, Burma Dutch Indies, etc. Therefore
at least in the interest of Imperial considerations it is highlv necessary
that we should establish suitable railway workshops in this country . . .

Mr. Deputy President '(Mr. Akhil -Chandra Datta): The Honourable
Member has got only two minutes more.

Mr. K. Santhanam: Very well, Sir, I shall finish within these two
minutes. I hope I have made my point. In fact, I had prepared my case
for a longer speech but I have to cut short my remarks for want of time.
As I have proved, there can be no foundation for the argument that there
will not be enough scope for these workshops. I suggest that there is
considerable scope for two workshops of the size of the London and
North Western Railway workshops, for, as my friends have worked out
the figures, I find that the number of locomotives purchased from 1926
up to date is in the neighbourhood of 120 on the average, though, as I
have shown, for the last few years owing to exceptional reasons the
orders have been scanty. Therefore, I hope I have conclusively estab-
lished a case for the manufacture of locomotives in India, and I appeal
1o the Government Benches that on this decasion they should not resist
public opinion but meet our request.

Mr. Deputy President (Mr. Akhil Chandra Datta): Cut motion moved:
“‘That the demand under the head ‘Open Line Works’ be reduced by Rs. 100.”
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Mr. J. D. Boyle (Bombay: European): Sir, I realise that T am
intervening in a debate which has been in progress intermittently for a
number of years and which has been characterised in the past by a
certain acidity of expression. Now, Sir, in my humble opinion, there
is no reason either for the length or the acidity. It is surely a
perfectly straight commercial question—is it possible to manufacture on a
paying basis locomotives in this country or not? If it is, then by all means
let us open the question and examine it again immediately. If not, then
1 say that no question of prestige or desire for national self-sufficiency
gshould allow us to be drawn into an industry which can only involve us in
a loss. 1 realise that my friends on my right are bound by the terms of
the cut motion to confine themselves to the actual question of locomotives
but I would suggest that behind their request lies the desire to censure
Government not only over this question of locomotives but on the general
guestion of industrial development and expansion in the country

Mr. K, Santhanam: I have not touched that point.

Mr. J. D. Boyle: Now, Sir, on this question of industrial development
and expansion in this country there is this cry which has been raised for
some considerable time that nothing is being done. I ask Honourable
Members to read the editorial which appeared in the last issue but one of
Indian Finance, in which it was made clear that in all the major
industries that have been undertaken in India today, the position is
extremely good. I need not press this point further but I would give a few
figures to illustrate my point. India produces 80 to 85 per cent. of her
cloth requirements. From a position 4in which she was 80 per cent.
dependent on foreign sugar, she is now threatened with over-production.
She produces 90 per cent. of her paper requirements and, even if you leave
aside new developments, you find that in the matter of steel, Tatas are
covering 90 per cent. of her requirements- Now, this argument may be
going somewhat off the actual question of locomotives but I do not think
it is. T could mention some others.

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural): Cement, for instance. Thanks to the acidity.

!.r- J. D. Boyle: But that does not alter my argument in any way. The
fact is that in my opinion a great part of this demand lies in the question of
prestige. It is not a strictly commercial issue, on the basis of which this
question is being examined. As far as the actual manufacture of loco-
motives is concerned, the railway administration have gone into the ques-
tion of the manufacture of locomoiives in railway workshops and I think
there are no grounds for doubting the fact that the railway workshops as
they exist today are incapable of manufacturing them. That may be the
fault of the past but we are speaking of the present. That will require
new, workshops. (Interruption.) T.et me develop my argument. You will
have your chance in a moment. As to private ownership or private enter-
prise to build locomotives, there is no doubt that despite the figures given
by my friend, Mr. Santhanam, the demand for locomotives in this country
is not only small but, what is far more dangerous from a private enterprise
point of view, fluctuating. He quoted the mileage of the London and
North Western Railway as opposed to the mileage of railways in this
country but that is not the point. The point is the amount of traffic that
is carried over those lines. You may have a thousand miles of line but
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if only ome train passes over it, it does not require the same number of
locomotives as a 500 miles line over which 50 trains pass every day. 1
hink that argument does not carry much weight.

There is no doubt at all that if private enterprise was to undertake the
manufacture of locomotives it would require heavy protection or some
form of subsidy and the Indian Tariff Commission of 1924 definitely found
themselves unable to recommend the grant of any such protection. In
fact, it would have been impossible for them to do so and still keep withiin
the main principles of the Indian Fiscal Commission report on which we
are all agreed. Even in the case of the manufacture of individual parts of
a locomotive, namely, the boiler, it has been suggested several times that
if we could not manufacture whole locomotives in India at any rate boilers
might be made.

Now, boilers are made of a special kind of steel, as any engineer will
tell vou, and it is impossible for that steel to be produeed in India &t this
moment. Even Messrs. Tatas, with all the improvements that they have
made and the expansion that thev have made, would be unable to produce
that material. To the extent of 'something like 90 per cent. of the material
that will be used in the manufacture of boilers, the material would Lave to
be imported from abroad. That would, therefore, completely knock out
the argument of self-sufficiency in India and the workshops would be in

-.the mature of an assembling shop and not a manufacturing plant. T think I
have dealt with the individual point raised but I would urge before I sit
down that Honourable Members when they make this demand should
confine themselves to the commercial issue only. If there is a commercial
case, that is one thing. If there is no commercial case, then I do not
think there is a case for pressing the matter further. Every country in
Europe and indeed in the world is showing on its face the pains of economic
nationalism. -Those pains are not clear on the face of India and it is up to
us to see that they do.not appear.

Lieut.-Colonel Sir Henry @idney (Nominated Non-Official): Sir, I
listened very attentively to the speech on the meotion that has heen moved
by my friend, Mr. Santhanam, and also to the speech that has been just
delivered by Mr. Boyle. This subject has been before the House on many
previous occasions and each time I took part in the debate, firstly, hecause
I whole-heartedly support it and secondly, because I think the time has
come, indeed has long past, when India should be allowed to develop her
own resources and be in a position to be self-sufficient and self-supporting
in all her industries. When that wonderful day comes, when India will
have dominion status, we want to be in a position to supply all our needs,
particularly the needs of our vast system of railway administration. of the
value of about 800 crores. '

When this subject was discussed on the floor of the House last vear, the
Honourable the Railway Member replied it was an uneconomic prc;blem for
India to develop her own locomotives and he persuaded me he was right.
But as I listened to my friend, Mr. Santhanam, and the telling figures he
gave to the House, he has converted me to his beliefs and demands. His
figures appear very convincing that India can manufacture her own loco-
motives—at least—should be given a chance to do so. My friend, Mr.
Bovle, has just referred to the business and practical aspects of manu-
facturing locomotives in this country, and detailed the difficulty, indeed
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‘the impossibility, owing to inferior steel, of making boilers in this country.
"‘We are here discussing locomotives as a whole, not boilers as a part. We
have no desire to emulate what has been done in the past and is being done
today at Ajmer where they assemble parts of metre gauge engines and place
them out on the rail. That is only -piece-meal construction or rather

assemblage of parts.

Today we want this House, .in no uneertain terms, to resolve that the
time hag come when India must be allowed to make her own locomotives.
‘Sir, we have read a lot about an excess of locomotives in recent reports—
the Pope Report, the report on job analysis, the report on standardization
of parts, and last, but not least, the Wedgewood Report: which admits
that as far as locomotives are concerned railwavs have, in the past, been
run on lines of extreme extravagance. The G. I. P. Administration boasts
of the fact that it-has reduced its loecomotives by nearly four hundred and
says that it has economised tremendously in consequence,—forgetting,
which the Wedgewood Report also did, that paucity of engines on the
East Indian Railway was, in a measure, responsible for that terrible tra-
gedy, the Bihta accident. What are the facts? The Jha Jha locomotive
workshop was deficient in engines by thirty-three and & third per cent. and
an XB—16—engine had to be sent to work the wrong train,—and the
House knows the fate of that train. Of course, I.know that this matter is
sub-judice which precludes me from saying amything more. The practical
question is, will our railways need annually a sufficient number of' loco-
motives,—which will entitle this House te wvote in favour of this ent

motion?

‘Bir. the Mover of this motion has proved that the statement made by
the Railway Member last year that two hundred locomotives are needed
annually to render it an economical undertaking is a myth and that pos-
sibly fifty to sixty would be the minimum required to make such an insti-
tution economical. I would ask the Honourable the Communications
Member to consider, when he recasts his estimates and his annual require-
ments of the number of locomotives, whether India can supply them or
not, if given an opportunity to do so. We have for vears made this
demand and it has for years been put aside on the excuse of it being very
expensive and uneconomical. The last Railway Member said that the
cost would be about eighty lakhs. Now what is that sum to India, when
we have crores of rupees at the disposal of the Railway Board? What is
eighty lakhs to initiate an industry for which India has for years been cry-
ing, and which India should have and must have? (Hear, hear.) Should
India continue in the future as in the past and present to be the mileh-cow
of industrialists and engine-makers abroad? T readily admit that in the
past the import of locomotives from England was a vital necessity because
we had no proper materials and we had not the proper skilled labour and
factories in ‘this country. But is it to prevent the Railway Board from
bringing skilled labour out to India to teach us how to make suitable steel
and our own locomotives? To my mind there is nothing except a conti-
nuance of foreign industrial monopolisation.

Sir, I say a beginning should be made at once whatever it costs, of
course, within a reasonable limit. This House must be prepared to foot
the bill if India is to be given the chance now to manufacture its own
locomotives and other mechanical needs. (Hear, hear.) In the past,
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what has been the practice? The Railway Board calls for tenders and
various firms in England respond. 1 regret to say that even retired Mem-
bers of the Railway Board have become representatives .of locomotive
manufacturers in England and Europe and have come out to this country
to secure onders. I do not refer to this with any feelings of hostilitv; [
adimnit it was necessary in the past. I say it was necessary, in the condi-
tions then prevailing, and India had to be-the milch-cow of industrialists
abroad so far as locomotives were concerned. But should it any longer
continue to be that? Certainly not. Times have changed. Just a few
vears ago hundreds of thousands of pound worth of locomotives were
imported from foreign countries, Germany, etc., and today we are told,
everv time this motion is presented to this House, that it is uneconomie,
it is too expensive, and =0 on. T ask, is it not expensive to import loco-
motives from abroad? If so, why cannot that money be spent in this
countrv?> Why should we spend our money to afford employment to other
countries when India’s unerployed need it much more. Tt is no use sav-
ing it is uneconomical, that it cannot be done: it can be done, and it should,
I say, be done and done atonce—no further delays should be tolerated.
(Hear, hear.) The excuses of the past have been played out. I consider
the time has come when India should be self-supporting. It is no use
saving, ‘‘we cannot do it’”’. We can do it. Send vour skilled men and
trainers to us from sbroad to teach us how to do it; we are willing to
learn; T am sure this House s willing to pay for it. (Hear, hear.) But
do make a start, and do not deprive us of the means of becoming self-
supporting and do not put off that day any longer. It is no use your pin-
ning vour entire faith in what the Pope Committee or what the Wedgewood
Committee have said. I know, at least I believe I am correct in saying,
the Railway Board has not accepted the Wedgewood Report fin its entirety.
Sir, what the Wedgewood Report told us is really of very little value today.
Government brought out railway experts from other countries but they
were ignorant of the needs and aspirations of this country. I for one, with
certain reservations, condemn most of that report- I am not an engineer,
nor am [ skilled in locomotives. but I have mixed with rafilway people for
many vears and I understand some aspects of railway locomotives, above
all else I am a true son and citizen of India and T want to see her advance
industrially and come into her own. I have no hesitation in saying that
the Wedgewood Committee’s conclusion regarding locomotives are not
borne out by practical experience. If you want to know the truth don'u
ask the Railway Board, go to the horse’s mouth, the engine driver, who
will tell you if locomotives can and should be made in this country. He
knows and will tell you the grave dangers attached to reducing the num-
bers of locomotives and pooling system now in vogue. The Communica-
tions Member, I know has the greatest sympathy with the aspirations of
this House and of India and I am sure he will not refuse to offer some
support to this resolution. I do not expect it to be done in a day or in &
vear, but what I do ask the Honourable Member is to give us evidence of
his intention to make a beginning,—and not to put off for tomorrow what
should be done today, believing, as I do in an effort of my own:
“Only the new days are our own.
Today is ours—today alone,

Tomorrow we may never see,
And yesterday has gone.'”

Sir, T support the motion. (Hear, hear.)
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Mr. Bhulabhai J. Desai: Sir, on the issue involved in the cut motion
which has just been moved I am glad that a member of the European
Group has put forward the views—I presume of that Party—which he has .
put forward and 1 am really amazed at the attitude that they have taken
up except on what might appear to be a very uncharitable consideration to
which 1 shall conie later on. Sir, ever since I joined this Assembly I have
attempted to bring up this proposition before this House in various wayvs:
and merely because it is being brought up every year, the arguinent appears-
to be “'some day vou will get tired and give it up”". Well, I may inform
my Honourable friends opposite that that is a state of mind which is going
to cost them more than what they think it will. It is a state of mind, it
is not a mere matter of censure; we sit here as the tax-paver’s representa-
tives, so that it is not enough that we go through with this as a mere
debate. Let them take account of that. They have done it for some time,
they might do it again. but next time it may be too late. When we tell’
them what we want, we know what we want and it is no use telling us
every day that it is up to them to decide. If you continue to adopt that
attitude, vou will soon find vourself in another place. That is the position -
which T wish to make quite clear because very often these cut motions are
treated as if they did not matter, as if it was a mere matter of vote without
view, Whether we have that vote or not, remember that the expression of
the views of this House demands their fulfilment and not merely their
recording, because, so far as I can see, that has hitherto been the policy of
those who sit on the other side. It is with that feeling and with a certain
amount of emotional feeling, if you must feel it that way, that I begin to-
realise that vou are moving so slow in responding to the opinions of this
House that you ought to begin to consider yourselves and your own posi-
tion. T remember last time when this question came up, Sir Muhammad
Zafrullah Khan got up and said that the Federal Railway Authority is com-
ing up. I believe that Sir Muhammad Zafrullah Khan will not be here:
when the Federal Railway Authority does come but that was the only
excuse he made for not making a beginning.

But, now let me give you a few facts since, at all events, 1934. The-
first time that we brought this matter in this House was in Marck 1985 in
the shape of questions and I will read out to you what Mr. P. R. Rau, who
was allowed to speak in the name of Government, said. The questions were
abou't. locomotives, where they are manufactured, and the percentage of
requirements and so on. These questions and answers will show the state
of mind of the Government and the manner in which they make promises
which are never carried out. T am reading from the Assembly Debates of -
1935, Volume II, page 1879 : C-

“Mr. M. 8. Aney : Was not such an investigation made with d to th i-
bility of having a locomotive workshop in Indif some yen:s aguyregar © posst

Mr. P. R. Rau: I am not aware that any complete i tigati :
yearas ago, but this investigation started :Inly 1rl'(»?':senrlltly.l?’ mvestigation was made some

Then, T asked the next questions :

“Mr. Bhulabhai J. Desai: Are there any physical difficulties i :
a factory or workshop berng set op e T 1{ ?p ysical difficulties in the way of such

Mr. P. R. Rau: No, Sir.

Mr. Bhulabhai J. Desai : Are there any economic difficulties ?

Mr. P. R. Rau: Yes; and that is what th i ;
whether it is likely to be remunerative. © Government are trying to find out,.
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Mr. Bhulabhai J. Desai: Is that all?
‘My. P. R. Rau: Yes, Bir.

My. Bhulabhai J. Desai: And what had they hitherto been of opinion?
Mr. P. B. Rau: That point has not been considered yet.

Mr. Bhulabhai J. Desai : It was never considered in the past!

Mr. P. B. Rau: Not that I am aware of.”

And yet I will point out to you that since the vear 1921 several times
‘it began with a.communique of Government pointing out the possibility,
.almost the necessity, of setting up a workshop for this purpose followed by
.the report of the Tariff Board of which only half is quoted by the Honour-
able Mr. Boyle. The report started by saving that it is one of the essen-
tial industries which must be set up in this country. If you, therefore,
accept that report, remember the first part and do hot merely quote the
second part.

‘Mr. J. D. Boyle: I quoted the result.

Mr. Bhulabhai J. Desai: That is not the result. ' The result is what my
Honourable friend pointed out as if he or his country did us a favour that
-during the last 15 years we have been able to manufacture 90 per cent. ot
our steel requirements, that we are practically producing rll the cement
‘that we want, that we are producing the textile which is a sore peint with
‘my friends, so far ‘as sugar is concerned, as he said, even produce to the
point of an over-production. But we owe no thanks to you for all that has
been done. ' T only want to point out that in 15 years’ time by reason of
the pressure of the public opinion in this country and the policy of the
discriminating protection we have been able to make this much progress.
I would have liked Sir James Grigg to be here as he also butted in on the
last occasion when the question of the locomotives workshop came up. T
have read his speech with great interest and T am going to refer to it in a
moment. It was only after the policy of diserimination was in our favour
once in a way that India was able to make these strides of progress in that
industry. May I ask why in this small matter of locomotives vou must
-stand where you do stand ?

To continue the questions which T asked and what the people on the
other side had to say in the vear 1985. I want to find out whether during
“these three vears that have elapsed their minds have rhoved at all or
whether as soon as they go out of this House they sav: ‘It does nob
matter: the vote was cast but the laugh will soon be on the other side."
‘The following more questions were asked: '

“Mr. M. 8. Aney: Is it not a fact that the workshop which was a locomotive
workshop was taken charge of and then turned into a wagon factory?

Mr. P. R. Rau: To the best of myv recollection, I think no locomotives were ever
built in the Peninsular Locomotive Workshop. It was originally started for that
purpose, but they were not 'built.

Mr. T. 8, Avinashilingam Chettiar : May I know, Bir, if the manufacture of metre
gauge locomotives has heen profitable?

Mr. P, R. Rau: The Bombay, Baroda and Central India Railway think that on
the whole they have bheen able to manufacture the locomotives as cheap if not cheaper
than by importation from abroad.

Mr. T. S. Avinashilingam Chettiar : Then, will not the manufacture of broad gauge
tlocomotives be as profitable if they are manufactured in India?

Mr. P. R. Rau : The whole point is that we are not conducting an investigation......"
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That is what happened soon after 1 joined this Assembly. I am amazed
#o find that, although since then a Resolution was carried and a cut motion
was also carried last vear in this House, nothing has been done in this
direction. If this is the way in which, notwithstanding the limited time
that we have at our disposal and notwithstanding the fact that we are care-
ful to select only those items for which we think our Executive are res-
:ponsible, if I may so venture to call this irresponsible Executive b_ecause
they have the spending of our money, they are going to respect our opinions,
then I think the day of reckoning is not very far off. The way in which Sir
Muhammad Zafrullah Khan deslt with this question was somewhat on the
same lines as those taken by Mr. Boyle, who suaid, *"it is not a commercial
Pproposition .

1 think Mr. Boyle is young enough not to know that: the railways were
not built for purposes essentially commercial; they were built for military
and political purposes. The largest number of railways were built in this
country soon after the Mutiny and at a cost three times what they would
have ordinarily cost but for the fact that they had the desire to complete
their railway system within a limited amount of time so that their troops
could move freely in this country. So, do not talk of any more methods of
investigation to us: we know it better. We know how this 800 crores debt
has been piled up on the shoulders of this country. But the fact still
remains that there 1s another and a larger consideration which even from
the economic point of view they can take up if they so choose. Sir
Muhammad Zafrullab Khan had the temerity to get up before the House
and say: ‘‘Oh, it will cost about 80 lakhs of rupees to set up a workshop™
and he gave an illustration. He said that a boiler is quoted by, the foreigner
at Rs. 20,000 whereas it will be manufactured in this country, according to
‘the estimates given to him, at a cost of Rs. 23,000. ‘And then he comes
out and says: ‘‘Oh, this is 16 per cent. more, ’ the usual method that is
followed in telling us about the progress of the Indianization of the army,
“a wretched word that I do not like. He says, there were five last vear, we
'have made 10 now and so this is & progress of 100 per cent. I sayv. please
treat us with a little more seriousness when you bring forward arguments of
this nature. The fact remains that if you add a crare of capital to the 800
crores of debt which we already owe, it is nothing. Is that the method of
telling me that this particular bit is unremunerative? Do my Honourable
friends go home every day and say, “I am now taking tea, this is a little
bit unremunerative and so I will put in a spoon less of tea’’® Does my
Honourable friend count at the end of the day or at the end of the vear his
bill on food? T think the manner in which this House has been treated has
gone beyond a joke. Supposing it was a question of a crore, T will assume
that against myself, though most of these estimates are exascerated, the
fact rqmnins that even then at the end of a year's time, it will be a loss.
Even if it was a loss of four lakhs by way of interest, out of some 290 lakhs,
what would it be on 4.2 per cent. dividend which my Honourable friends
were talking of in this great report? I read this report of speeches delivered
jn this House or in the other House with great interest though it was stated
in my absence. I should like to point out from that very report one or two
things. You are very anxious to congratulate us and the eountry on the
self-sufficiency it is acquiring—after all it is forced down your throat and
you cannot help it, and it is high time that you began to recognise that a
little bit in advance. This is what the Honourable the Railway Member
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savs in page 4 of his Budget speech :

“Honourable Members will, I am sure, be glad to know that the structure has
been built of Indian steel, fabricated in India to standards of accuracy comparable
with those in any other part of the world.”

I am very happy to know it; only I knew it mauy many years ago. The
fact is you would got learn it earlier. This is not the way governments.
are run. You keep quiet until people wake up to their rights and protest
against the manner in which their money is being spent.

I also read with great interest about something which was recited in
another place by Sir Guthrie Russell. This is what he says on page 10 of
his Budget speech :

“I believe I am correct in saying that this is the largest bridge opened in the
Empire during the Coronation year. It was built almost entirely from Indian material
with Indian labour and it is a proof that India with her vast resources is rapidly
becoming self-supporting so far as works of this description are concerned.”

I hope we shall soon be self-supporting in the matter of our Government
itself. 'That seems to be the only cure for the manner in which we are:

being treated every day and the manner in which our money is being spent
every day.

Now, Bir, I will read to you something much more telling and much
more informative. On the occasion on which this matter was brought up,
the Honourable Sir James Grigg said: ‘I want to butt in though this is
not my subject’’. I will tell you why he butted in. Indeed, he says:
“‘There are two grounds on which we will support any industry in this.
country in the matter of protection’. Well, I said: ‘‘This is very kind of
you’. Then he proceeded to lay down the principles in the usual airy
manner in which it is partly abuse, partly argument and partly wrong state-
ment. The statement that he made was this: firstly, it must be essential
for the country and secondly, that we can economically afford it. I do not
think he threw very much light on this very important issue. What
actually happened, I should like to show from one or two quotations.

In answer to a question put by my Honourable friend, Sir Henry
Gidney, in 1934 when we were comfortably otherwise lodged, this is what
he was told in this House:

““We cannot control our railways unless we have the manufacture and buildin&
of all the wa, carriages and industry in this country. Today we have to spen

hundreds of thousands of pounds in indenting from foreign countries inclading Ger-
many for the supply of locomotives.”

Sir Leslie Hudson, whose absence 1 very much regret now said this in
reference to the same matter:

‘“We are looking forward to the time,”"—/ hope you will not look forward too far,—
“when India will be able to manufacture these things for herself.”

If I may draw a lesson from the very same facts given by Mr. Boyle, I
draw the contrary lesson exactly, He wants to congratulate us on having
done so much now. On the contrary, I say w= ought to have done this.
much at least fifty vears ago. It is time that we did it tomorrow and in
the language of my Honourable friend, Sir Henry Gidney, do it today.
That is the only way in which the matter could be tackled and must be
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tackled. This is what Sir Leslie Hudson said on that occasion :

‘“We are looking forward to the time when India will be able to manufacture most
of these things for herself. There seems to be uo véry strong reasons why skilled
mechanics should not be brought out from. England to teach our artizans how to
-construct locomotives in this country.”

He said that in 1935. ‘We are now in 1988. I am quite surve that if
Japan which has none of the minerals necessary for this purpose is able
to manufacture everything she wants and indeed sell it to England, if
Japan could do that, then surely India, with her vast resources, with her
large amount of potential skill and wealth should be able to do that with
greater ease. Remember that in future manual labour and manual skill is
going to be the basis of national education and we cannot have it told us
that we must depend on other countries for our locomotives and that we
must continue to incur this great loss that Sir Mubammad Zafrullash Khan
in a spacious argument put forward. If you spend all that money here
and employ our own men, it means a great deal more than mere employ-
ment for the:labourers, it means a saving of four lakhs by way of interest
and it means certainly a great deal more in raising the morale of the
country and in training skilled workers for the industries of the counfry so
as to make it better. We have been kept down long enough. Allow me
to tell you, ISir, that this motion we have selected not as a matter of enter-
tainment, not as a matter of debate, not even as a matter of oratory but as
a matter of being attended to, we have had enough of it during the past
fifteen years when we brought these things up. We have been in this
House—I1 mean the Congress Party—since 1935. I have taken the trouble
to investigate this matter, whether the estimate of 80 lakhs is exaggerated
or not. If the figures are correct, the cost of 20 thousand quoted for a
boiler by some, of 23 thousand quoted by some others may surprisingly
turn out to be only 19 thousand when manufactured on our own part.
When you do not want to manufacture a thing here, you can prepare an
estimate suited to you and quote it against us. T =

Let me say this in conclusion that we have very little time in these
debates relatively speaking even to consider these demands—indeed they
are demands on our puzse. They are not demands which must necessarily
be met for all time. When a demand is made, we are in a position to
make similar counter demands and when that demand is made, what we
ask is this. During the last three or four days, there are a few subjects on
which we called your respectful attention as to what sanctions will be
forged in order to make India self-supporting. This is a matter on which
it is quite unnecessarv to dilate. But when it is stated times without
number ad nauseum, ‘‘Oh! vou will be self-supporting in course of time”,
why not now is the question. I have the materials, both of men and raw
materials in the shape of minerals and also raw materials in the shape of
agricultural products. Why have I not become self-sufficient already is
the onlv issue before the House. We are not here to cater for others. We
have catered for them long enough. If steel could be manufactured up to
a particular standard which is the subject of praise in the two speeches I
have quoted, I dare say we can advance a little more and be able to make
steel that is required of that quality and that standard for higher and
better and more subtle and more skilled forms of industry for.which steel
is required. We, therefore, do press upon the attention of the Honourable
Member in charge of the Department that it is no longer time now merely
to say, ‘“Well, I don’t call for a vote of the House, it seems to me that the
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House is against me'’. That is not the issue. It is much more than this.
It is a thing which vou can do, it is a thing, I hope, the House will say,
you must do.

Babu Baijnath Bajoria (Marwari Association Indian Comuerce): Sir,
I rise to support this motion. I think even the Honourable the Com-
munications Member will not objeet to the principle and the object under--
lying this motion. The only thing which probably stands in the way of
his accepting the motion is the prohibitive cost. The beginning is of
course always difficult. When ecarriages and wagons were first manu-
factured here the same argument was brought forward. Wagons were
formerly imported but now we find that as regards wagons we are self-
supporting. We have an Indian company which is able to supply over
two thousand wagons per year which is the total requirement of the
Indian railways. The same thing obtains as regards carriages; and I
am sure that if a start is made as regards the manufacture of locomotives.
in India, sooner rather than later we wili also be self-supporting as re-
gards our locomotives. Mr. Boyle of course knows more about boilers.
than I do, but even the figures which he gave show that we have been
practically making 90 per cent. of our requirements of paper, about all our
requirements of sugar and cement, and 90 per cent. of our cloth; and he
says that we should cry hslt. On the contrary, I think that the figures.
which he has given us should stimulate us; and if we start with loco-
motives we will probably in 10 or 15 years’ time be able to manufacture
the same percentage,—about 80 or 90 per cent.—of locomotives in India,
The figures which my Honourable friend, Mr. Santhanam, gave were very
convineing and I think it must have convinced every section of this House
as to the need for starting the manufacture of locomotives now. It was
said that we must have sn-anrual consumption of about 200 locomotives.
That is no doubt a big figure but even if we begin to manufacture half
of this quantity at present we will be able later on to make all our require-
ments. I remember,—I speak subject to correction,—that some loco-
motives of a very heavy nature were imported from abroad and they could
rot be used in this country on account of their heaviness and the track
here would not be able to bear the load. What I propose is that there
should be standardisation of locomotives. I am not an engineer and T
may be mistaken, but what I suggest as a layman is that there should
be standardisaticn of locomotives,—one standard for broad gauge, one
standard for metre gauge and one for narrow gauge,—as standardisation
will reduce the cost of the manufacture of locomotives. If we manufacture
locomotives we will give employment to several thousands of persons. We
will also be giving a great impetus to the development of industries in
this country and we will also be doing a great service by starting a key
industry in this country. We have also to bear in mind the international
situation. If there is any international complication, we do not know
where we shall stand as regards the cost of our locomotives. We will have
to pay very high prices, and if we begin now to manufacture these loco-
motives thev will be of great help to us in times of war or other erisis.
8ir, in the beginning the cost may be a little high but in the end we shall
be great gainers. When protective duties were imposed on sugar the
price at which foreign sugar was sold here was about 18 or 20 rupees per
maund, but by this prohibitive protection the manufacturers here have
not taken any great advantage of it and the consumers are now getting
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sugar at the rate of Rs. 6 or 7 a maund. The same thing has happened
as regards paper, cement ard other things. So in my opinion it is now
high time that we should begin with the manufacture of locomotives so.
that we may be self-sufficient in this important respect. Sir, I heartily
support this motion.

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Sir,
I should like to say a few words, first, on the constitutional aspect of this.
matter before us. My Honourable friend, the Leader of the Opposition,
has alluded to it and I have had occesion to speak on that aspect on more
than one occasion before. But, it cannot be repeated too often in this.
House, so long as we work under the present Constitution. Mr. Desai
alluded to the effect of our vote, and he rightly complained, that at least
in the opinion of this side of the Housc that.vote was not taken as seriously
as it should be by Government. I am not maintaining that that vote
is always the correct sspect that people should take; I am not maintaining
that this side of the House is infallible. We make mistakes and so do.
Government; but it is a question of what is the opimion of this side of
the House and what weight that opinion should carry. with Government
under the present Constitution. Now, Sir, on another occasion I had
the privilege of pointing out to Government that if they attached no»
importance to the views of this side of the House there was no object in
having this House at all. What was the object of our coming here?
What was the object of our expressing our opinions? You might as well’
not have this Assembly at all; and surely those wise men in England,
who brought the present Constitution,—the Montagu-Chelmsford Con-
stitution,—into existence had some okject in creating such a House as this.
The object was that in all matters in which the peace and tranquillity-
of the country was not concerned, in all matters in which the financial
position of the country was not jeopardised, the opinion of this side of the
House should be accepted by Government. The final power was un-
doubtedly left to Government, but that power should be used only when
things really came to a crisis. That, I wmaintain, was the intention of
those who inaugurated this Constitution. Has that ever been carried out
by the other side of the House? No. On the most trivial matters, on
matters in which the financial position of the country is not concerned,
on matters in which law and order is not concerned. Government have
refused to carry out the opinion of this side of the House expressed by a
majority. Now, Sir, here is one of those questions, that arises again and’
again, and on which, on merits of ccurse, there may be some argument.
The Finance Member, on the last occasion. as my Honourable friend. .
the Leader of the Opposition, said, butted in.

Mr, Bhulabhai J, Desai: He said it himself.

Sir Cowasji Jehangir: He butts_ in very often, and very often on
matters that do not concern him. Well, when he butts in, on occasions
which really do not concern him, this side of the House takes no notice
of his butting in, as the other side of the House takes no notice of the
voting. But since, he happens to be fortunately or unfortunately the
Finance Member of this country, we have sometimes to weigh what he has
to say. My Honourable friend, the Leader of the Opposition, weighed up-
what he had to say. On matters which are absolutely essential to the
interests of the country, it does not matter how much yvou lose on a-
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. commercial undertaking; that is to say, for the Army and manufacture
. of Aeroplanes and such other requirements for Defence, it does not matter
what you spend. Secondly, you may go in for Industrialisation, if it pays,
. or if it has a prospect of paying. These are the two principles he laid down,
very sound principles indeed. But, how far have these principles been
- acted upon by other countries in the world today. Look at Germany,
look at Italy. I will not take England. Do they initiate anything merely
"because it pays them to do so? Does Germany go in for Industrialisation
-simply because it is a paying concern? Hitler’'s Government, Fascist
~ Government as it is, encourages Industry even at the cost of the tax-payer,
I have seen in Germany, manufacture of articles at dead loss. Tt may
"be for the sake of unemployment; it may be to claim that Germany is
-equal to sny other country in the world in respect of manufacture. I
"have seen, Mr. Deputy President, roads made, the finest that can be
produced, at dead loss to the country and to the tax-payer to relieve un-
employment. These are things not heard of in this country. If there was
-a dead loss to relieve unemployment, oh! the budget cannot stand it,
and then we are asked to follow sound principles of finance, in these times
when we see other countries going ahead.

Now, my Honourable friend, the Leader of the Opposition, has referred
to the manufacture of steel, and he has quoted bits of speeches made
quite lately by Members of Government taking credit for the bridges or
. the bridge that has been made of Indian steel. May I tell the Honourable
Member in charge of these financial proposals, that we are discussing,
. that there was a time in the manufacture of that very steel from which
- that bridge was made, when the loss was so great, that the Board actually
had a proposal before them to shut down the Steel Works. I was then a
. member of the Board. But what did the Board do? They faced the
situation and continued the works, which has enabled my Honourable
friend and Sir Guthrie Russell to claim that bridges are made of Indian
steel.

The Honourable Sir Nripendra Sircar (Law Member): It was all due to
. you, and not to anybody else.

Sir Oowasji Jehangir: Not due to me nor certainly due to you: it was
due to the patriotism and enterprise of Indians. "

The Honourable Sir Thomas Stewart: Has the Honourable Member
. forgotten the existence of protective duties on steel? '

Sir Cowasji Jehangir: I have not, and I am most grateful to the.Gov-
- ernment of the day that levied these protective duties.

Mr. Bhulabhai J. Desai: You should be grateful to us: we paid for it.

Sir Cowasji Jehangir: T am grateful to this side of the House who

" forced these duties down the throat of Government. In those days, I was
not a Member of the House, but I have been connected with the Steel
Works ever since their foundation, and I know this—I am talking of the
- days before these protective duties were thought of—that the steel works
' might have been closed down, had it not been for the patriotism—not of
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myself, I do not claim any eredit, noc can the Honourable the Law Member
claim any credit of all persons in the world—and the risk, that the share-
holders ran to see that steel continued to be manufactured in this country
to enable Members of Government to claim that bridges are made of
Indign steel. What are we asking? We are asking Government to take
some risk and face some loss, so that twenty years hence their successors
msy be able to stand up in this House and say that locomotives are made
in India.

Now, we are not looking at this point from the financial point of view.
This side of the House is not looking at it entirely from the financial poimt
of view. We are looking at it from the point of view of the progress of
Industry in India. Who are the largest consumers of railway engines?
Government themselves; and therefore we consider, or at least I consider,
that it is the duty of Government to encourage this Industry, the pro-
duction of which, they are the entire consumers. There are private rail-
ways too. Is it too much to ask that Governmen$, notwithstanding their
conviction, their bona fide conviction, that this Industry should
not be helped by them, should bow to the opinion of this side of
the House and incur a loss, whatever that loss may' be, and throw the
responsibility for that loss on this side of the House? That is the spirit
of the Constitution under which we work, as I understand it: that is the
spirit; it is not the letter; you can stand on the letter of the Constitution.
It may be a loss of a crore, or of many crores, if the enterprise fails; it may
be ‘that there may be continued loss. All right. Let this side of the
House take the responsibility, and you make the attempt. We hawe
been for a number of years appealing to Government to make the attempt.
Do not let us have figures quoted to us of boilers; they may be bought at
Rs. 20,000 from Germany, and cost us Rs. 23,000 to manufacture in this
country. Why, if you take the figures today, you may find them totally
different A boiler in 1985 would have cost Rs. 23,000; made today, it
would cost Rs. 46,000,—it possibly does: T am certain it has gone up by
more than 50 per cent. And from your greater knowledge you.may be
able to tell us that if an attempt was made to manufacture boilers today
in India, it would cost us Rs. 50,000: that may be so, but considering
the position in which . . . . .

Mr. Deputy President (Mr. AklLil Chandra Datta): The Honourable
Member has got one minute more.

Sir Cowasji Jehangir: The only question to consider is, whether Gov-
ernment shall bear this loss, take this risk on the authority and respon-
sibility of this side of the House and follow the example of several coun-
tries in Europe whose Governments have taken the risk, who have borne
the loss and in many cases who have faced complete and absolute failure
without a murmer. (An Honourable Member: ‘“‘Only to succeed later
on.”") As my Honourable friend says, only to succeed later on. But it
may bé even to face complete and absolute failure; but if vou. have the
‘authority, as you have to make this experiment, I can see no reason.
eonstitutional or otherwise, for your refusing to do so. If my time is up,
Sir%_I have nothing further to say than that my Party will support -this
motion. ' S

Mr. M. S. Aney: Sir, the question as regards the opening of an ]ndila.n
locomotive factcry is one of the old questions that have been debated on
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‘the floor of the House very often. There was s time when Government
itself was thinking of starting a factory like that, but somehow or other
the idea was abondoned and the locomotive-factory that was to be was
‘turned into a carringe and wagon factory, and subsequently the question
‘was altogether shelved and now we find the sad necessity of bringing in a
motion at the end of every vear during the budget discussion and invite
the attention of the Government to the necessity of starting a factory
like that. One thing always strikes me as very peculiar and it is this:
trains have been runming in this country for so many years now, but
they are propelled by foreign engines. These foreign engines propelling
¥ndian trains and carrying Indian passengers is tvpical of the entire
situation that exists in this country; and, therefore, I feel that this can
go away only when this whole picture will be torn up or changed. T feel
_sometimes like that. They cannot do it unless they stultify themselves:
that is how they feel whenever.a question like thig is put to them . . . . .

Lieut.-Colonel Sir Henry Gidney: Indianise the engines!

Mr. M. 8. Aney: Never mind. As soon as you Indianise these engines
every other engine will be Indianised and they shall have nothing to do
here. The position is like this. However, the objections that have been
seriously urged against this question have been very ably met by my
friend, Mr. Santhanam, this evening when he moved his motion: he has
made a careful study of the requirements of the Indian railways today,
and the very serious objection that is being raised against the idea of
starting a locomotive factory is clearly shown by him to be not of a
very serious nature at all. He has shown that our average requirement
ought not to be less than 200 engines per yeer; and if that is so, I believe
there is substantially no ground even on an economic basis left for the
Government to withhold their consent to the proposal for starting a
‘locomotive factory in India.

Secondly, the other point to which my Honourable friend, 8ir Cowasji
Jehangir, drew attention was this: it is not merely a question to be judged
simply by a financial test, but it has got a more national object to sub-
gerve. Considering the industrial progress of the country which has to be
achieved, the establishment of a locomotive factory is an essential thing;
and being an industry of such an important nature, in the starting of it
mere financial considerations ought not to enter; but the broader questions
of making the countrv industrially self-sufficient ought to weigh with the
Government and, therefore, the initial losses which they may have to
suffer in undertaking an enterprise of this kind will be legitimate; and
when they have got the support of those who are likely to blame them for
incurring any losses, then their position in taking up an undertaking of
"that nature is more than doubly fortified. My Honourable friend, Sir
Cowasji Jehangir, said: ‘‘Assuming our calculations are wrong and vour
calculations about the possible losses are the only accurate caleulations,
agsuming even that position, what is your difficulty? There will be some
losses incurred: that is all what you have to say; and who are going to
‘blame you for the loss? And who is ultimately going to bear the burden
of the losses also? Those on whom the burden of loss will fall are here
through their representatives, calling upon vou to undertake this enter-
prise’’. Is it nob, therefore, proper for the Government to say ‘‘All
right: we have tried to give vou sufficient warning about the possible
Yosses, but in spite of that, if you want us to do it, we are ready to
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start and incur the risk’’? Even in that spirit the Government can
_approach this question; and may I say that whenever the Government
themselves think ot any:enterprise like this and come to a decision, do
they seriously take the question of profit and loss into consideration?
How many of these schemes which they have held out before us and dis-
cussed with us in the financial and other committees have really turned
out to be as profitable as they were held out to be? I can say from
whatever experience I had as a member of the Railway Finance Com-
mittee for a number of years, almost every new line that we sanctioned
in those days was sanctioned on the basis that it would at least pay not
less than 7 per cent. interest ultimatelv on the capital sunk, T want %o
know from the Honourable Member which of those lines which we sanc-
tioned between the years 1925 and 1929—after that this new construction
programme was practically stopped—are really giving us any interest ljke
7 per cent. or even 4 per cent. or 3 per, cent. So, there is a limit beyond
which even the estimates of the Government experts cannot be accepted
a8 correct. Whenewer they want to go through' with a project they
are able to bring us estimates of how much it will cost and how much
interest it will pay and so on; but if they do nct want it, they can put
up an exaggerated estimate before us and say ‘‘this is going to be a dead
loss”. Let them not oppose a thing like this, but let them appoint a
committee of non-official experts who can make a serious investigation and
find out the possibility of starting a locomotive factory on an economic
basis in India. That is all. If the Government is not prepared to accept
the proposition that is put before it, they should at least show their
earnestness by appointing a committee of non-official experts, men like Sir
M. Visveswarayya and others, whose authority in the country will be
accepted as of unimpeachable character to see ‘whether it is not possible
for the Government to make » good start on an economic basis in the

matter of starting a locomotive factory in this country. No such atterapt
is made. The only thing that is done is to place before us certain
calculations made by those whose authority we have to take for granted,
and on the basis of those figures, the demand that is being made on the

floor of this House from year to year is being rejected.

There was one question which casually was raised when my friend,
Sir Cowasi] Jehangir, was speaking. When my friend was seriously
arguing and telling this House that the steel industry which has received
the certificate at the hands of the Government today had to go through
a serious crisis, and it has come vp to its present position owing to the
patriotism of the people, my friend over there got up from his seat and put
a question—'‘Does not the Honourable Member know that the protective
duties were imposed after we had sanctioned them''? Yes, they were,
and it is known to everybody. But who sanctioned those duties? It 1s
the Members on this side of the House. I was a Member of the House at
the time when the Steel Protection Bill was passed by the House, and if
we had chosen to oppose that measure, it would not have been passed at
all. Now, you can say that Government had brought in a Bill and so on
but even that, after how many years? Sir, economists in this country
have been crying hoarse to grant protection for a number of years. Since
the early days when I was a student, I remember the late Mr. Justice
Ranade has been writing and preaching the gospel of protection when the
d.oc'trme of free trade was rampant, and even now the free-trader who is
sitting here is condemning the limit of the discriminate protection givén,

B2
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although that protection was granted in a grudgng spirit. The Govern-.
ment of India did not want to come out with the protective duties, but.
certain recommendations were made by the Tariff Board, and, therefore,
the Government had to come out with a protection scheme for the sake
of the steel industry, which is one of the key industries in this country.
We thank our friend for small mercies, even though that protection was
granted to us in a grudging spirit, but 1 do not want that the Government
should deny the credit that is due to public opinion in this country om
account of which a great impetus has been given to the steel industry
by means of protection. The part played by public opinion is as import-
ant, if not more important, than the part plaved by the Government,
and. therefore, Government should not grudge the credit that is due to
public opinion on that account.

Now, Sir, what does history show? The history of the steel industry
should, in my opinion, serve as an eye opener to Government. There are
many other industries of this nature which had to be clesed in their
initial stages through financial losses, and if the steel industry teaches
us anything, it is this, that there is justification for the Government tor
start a locomotive workshop today even assuming that finaucially it may
prove in the initial stages a failure. But that does not mean that a
day will not come when India will be self-sufficient in the matter of the
locomotive industry also, and thereby there will nc longer be any necessity
of running Indian trains with foreign engines and even the Indian adminis-
tration with foreign experts. Sir, with these words, I support the motion.

Several Honourable Members: The question be now put.

- Mr. Deputy President (Mr. Akhil Chandra Datta): If the Honoura-
able Sir Thomas Stewart wants to reply he may do so.

The Honourable Sir Thomas Stewatt: Mr. Deputy President, notwith-
standing the turn that the debate has taken in the last hour, I give the
Honourable the Mover of this cut the credit of nelieving that he was in
earnest when he endeavoured to demonstrate that the manufacture of
locomotives in India was a commercial proposition. He at least recognised
that. we in the Railway Department have commercial obligations; we have
to live up to these obligations that have been laid on us, not by ourselves,
but by this Legislature. He said that it was probably useless to go back
over the history of the debates that had taken place on this subject, and
he refrained from going over the arguments for and against that had been
used in the past. I am in agreement with him in that matter. I do
not think that any particularly good purpose would be served by having
a re-hash of the old debates. He came forward and said that ‘notwith-
standing what has happened in the past he could make out a perfectly
good case why we should go on with the manufacture of locomotives om
a commercial basis, and T propose in the first place to meet him on his
own ground. He referred to what the Standing Finance Committee for
Railways regarded as an alarming increase in world prices, and he said.
“‘here is our chance to jump in, this gives us an advantage over the
outside competitor’. But in reality if we buy our raw material, —
steel, —in India, are we going to get it so very much below the general
level of steel prices in the world? The Honourable Member will find that
the Indian Steel Industry is perfectly alive to its own interests, and thab
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when there is a rise in steel prices externally, there is a sympathetic rise
in India. That I think would be found to be the case. Then again,
go far as the manufacture of engines is concerned, we are by no means
self-sufficing in respect of raw material. As regards the boiler alone, af
least 95 per cent. of the material, in value, has to be imported. So I
think that the first argument is not a very strong one, and we would not

really save on the raw material head . . . . . .

Mr. M. Asaf Ali (Delhi: General): We will keep the money in our own
country.

The Honourable Sir Thomas Stewart: The Honourable Member then
proceeded to an arithmetical calculation and, as arithmetic, I have got
nothing to find fault with it. He reckoned that there would be,—I think
it was something like 250 locomotives,—to be built each year and 230
boilers in addition. Now, the average purchase of engines for the past
9 years has been 27 B. G. and 83 M. G. engines . . . .

An Honourable Member: From 1926-27 it has . . .

The Honourable 8ir Thomas Stewart: If the Honourable Member
would only wait a little he will hear what I have to say. I am prepared
to agree tiat- there have been signs of traffic improvement that may call
for further rolling stock. At the same time, there has been going on for
some time, and the process will be continued, the process of the more
economical utilisation of our locomotives. As has been said before, there
is also a tendency to replace the ordinary locomotive by other types of
locomotive, and at the present time I venture to think that the locomo-
tive situation is quite obscure and that it is impossible to say at the
present time that we will require anything like 250 locomotives per year.
The probable figure will be certainly much less than half of that . . . .

Mr. K. Santhanam: Do you contend that it will be so after 15 years?

The Honourable Sir Thomas Stewart: I have done a certain amount
of looking forward, and looking forward as far as 1953, our estimates of
boilers in those years are 22 broad gauge and 29 metre gauge. It is =
very risky thing making estimates as far a head as that but with long
fived machinery like engines one can make a pretty fair estimate of what is
going to happen a considerable time ahead and there you have the estimates
of the engineers who are concerned with the construction and utilisation
of boilers. Their estimate is 22 broad gauge and 29 meter gauge. That
is the egineer’s estimate. .

Mr. K. Santhanam: Does it include replacements? We had this vear
162 boilers ? )

The Honourable Sir Thomas Stewart: These are the estimates of the
absolute requirements some 15 to 20 years hence. I put it to the House
that on the one hand vou have the emgineer’s estimate of 51 as against
*thfa Honourable Member's estimate of 250. However impeceable his
arithmetic may have been, I myself would come down on the side of the
engineer.  The Honourable Member supported his case by referring to
the London and North Westérn Railway. It might interest the House to
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know that last year the London and North Western Railway bought practi-
cally all their requirements of railway engines from outside, namely, some
800 engines. So, as an example, that is not a verv gocd one. It was,
however, just at the end of his speech that the Honourable Mémber sug-
gested that he was not quite sure of his own case, because in concluding’
he mentioned the word ‘‘subsidy” and there I think we have the crux
of the whole matter. This is not a straight demand that we should manu-
facture our locomotives because it would be in the interests of the railways
concerned. This, it seems to me, is an introduction by a side door of =
new fiscal theory, a new fiscal policy for the Government of India. Well,
I leave it to the Honourable Members to consider whether it is an
appropriate way of introducing a new fiscal policy, whether in the course
of a cut motion when most Members are restricted to 15 minutes there
could be adequate discussion of a new fiscal policy for India.

But what is wrong with the existing one? The Honourable the Leader
of the Opposition and the Deputy Leader of the Independent Party have
both acknowledged the benefit that has accrued .to India from the policy
of discriminating protection and before going any further 1 should like to
make it quite clear that I in my Budget speech and Sir Guthrie Russell
in his were making no vainglorious claims in regard to Indian steel and

Indian bridge work. We had thought that the Members of this House
would be as proud as we are . .

Mr. M, S. Aney: We are.

The Honourable Sir Thomas Stewart: I am glad to hear that. I just
wanted to make it clear that T was making no claim. I realise as well as
anybody does what has been achieved by the foresight of Indian industrial-
ists so far as steel is concerned, and when I interrupted 8ir CowasjF
Jehangir, I did so because he had made a statement that Government
had in no way assisted in the prosperity of that industry. The Honour-
able Member quickly corrected himself and admitted the co-operation of
Government in granting protective duties. Without the co-operation of
Government there would have been no protective duties. The Honour-
able Member did admit it and there the matter stands.

Sir Cowasji Jehangir: May I meke a personal explanation? I want
to draw attention to the fact that the Steel Industry went through very
bad times indeed, faced very big losses before Government thought of
asisstance. The Steel Industry contfinued to face losses in the interests
of the country. The protective duty came much later. I readily admitted
that there was protection but that came at a much later stage. The point
I was making was that if private individuals could face the loss in the:
interests of the country, Government could very well do so too.

The Honourable Sir Thomas Stewart: Very well then. If diseriminating
protection has done this for the steel industry and for others, is there any
reason why it should not do it for any other promising industry. (A;;
Honourable Member: ‘‘You are the consumers.”’y Yes. We are the
consumers of 90 per cent. of the rails that are made in Jamshedpur.
Do you want us to take over the rolling mills also? (4An Honourable
Member: *‘Do.””) If there is so much public spirit on the other side of
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the House, why should that public spirit not be exhibited in building up
another great industry. Apparently as far as I can make out, from what
has been said, there are great hopes for it and they have got this policy of
discriminating protection to rely on, a policy which has proved efficacious
in putting on their feet several of our industries. There has however been
no suggestion that any interests would take this one up. (An Honourable
Member: ‘“Will vou guarantee orders?’’) If you can produce the goods at
an economic price, we will see about the orders. What has been the cage
put forward for the change in our fiscal policy? The only argument that
has been put forward is that other countries are doing this sort of thing.
Well, those other countries have not been doing it for very long and the
end is not yet in sight. You may quote to me the economie structure
and organisation of the totalitarian States but if there is snything more
unstable and more uncertain in the world todsy than that economie
structure and organisation, then I should like to be informed what it is.
If you put that forward .as an argument in favour of India, the condition
of which is at least reasonably steble, if you put that forward as an
argument as to why we should embark on any harebrained scheme, not
knowing where we are going, then I must differ and we differ now for
perhaps the third or the fourth time.

That Sir, brings us to the constibutional position. We must take the
Constitution as it is; and as the Constitution stands, it is within the power
of the Executive Government to refuse to act upon any recommendation
from the other side of the House. Be that a good Constitution or a bad
one, we have that power: and so long as, judging each question on its
merits, we consider that it will not be for the good of India to act on
any such recommendation, then, Sir, we are entirely justified in refusing

so to do.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That the demand under the head ‘Open Line Works' be reduced by Rs. 100.”

The motion was adopted.

Demaxp No. 6-F—WorriNG EXPENSES—EXPENSES OF GENERAL
DEPARTMENTS. '

The Hononrable Sir Thomas Stewart (Member for Railways and Com-
munications): Sir, I move: .

“That a sum not exceeding Rs. 3,87,00,000, be granted to the Governor Genersl
in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1939, in respect of ‘Working Expenses—Ex-
penses of General Departments’.”

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

. “That a sum not exceeding Rs. 3,87,00,000, be granted to the Governor General
in Council to defray the charges which will come in course of payment duriog
the year ending the 3lst day of March, 1939, in respect of ‘Working Expenses—Ex-
penses of General Departments’.”

Stores Department. ;
Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian
Commerce): Sir, I move:

“That the demand under the, head ‘Working Expenses—Expenses af General
Departments’ be reduced by Ra, 100.” ‘
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i T do so in order to draw attention to the unwise policy of the Govern-
ment of India in the Railway Department in the working of the Stores
Department and the policy, constitution and activities thereof. Sir, the
importance of the subject which I am placing before this House may be
judged from the fact that neither the Honourable the Member for Com-
munications nor the Honourable the Chief Commissioner of Railways have
made any reference to this subject in their respective sweet speeches in
the two Houses, as they should have properly done. 8ir, the point which
I wish to make is something which would be quite intelligible if I were
to speak as from one business man to another, but that is what I cannot
do. The Railway Board unfortunately does not consist of business men
but of glorified railway services, assisted by subjantawala I. C. 8. men;
I do not say that they have not individual merits or that they are not good
men; all I say is that they are not business men. I wish it were possible
to speak to them on this subject as from one partner to another but it is
not. Our position is what the late Mr. Gokhale said,—that we have got to
rub our noses on the glass outside, occasionally making suggestions to you,
but, Sir, the time has come when we shall break that glass and we shall
enter that arena which you have kept to yourself.

: Now, I do not want to keep this House too long at this end of the
day with the history of this question. I would briefly recall that there
was an Industrial Commission sitting in 1916 which adumbrated various
policies including one which said that the purchase of stores by public
Departments in India including Railways was one of the most important
aspects and one of the most important means of encouraging the growth
of industry in this country. As a result of those recommendations there
was a Stores Purchase Committee appointed in 1919 and as the result of
the recommendations of that Committee, the Indian Stores Department
was brought into existence. 8ir, in 1924, as the result of public opinion
in this country including commercial bodies both European and Indian,
a Resolution was moved in this House urging upon Government to secure
the inviting of tenders for all purchases of Government in rupees in India.
This Resolution was moved by no less a person than the Honourable Mzr.
Mahomed Ali Jinnah, the Leader of the Independent Party. Many of
us had a share in the shaping and suggesting of that policy which it took
Government many years to adopt. Sir, though the Resolution was passed
by the House in 1924 and though it was accepted, Government took five
years to formulate their policy in 1929, and then they said in 1929 that
the rules would come into operation in 1931. Since 1981 those rules have
been in operation, and while I do not deny that a certain amount of
progress has been made, I must state that the progress has been most un-
satisfactory. Sir, I accuse the other side in the name of the business
community of having been unbusinesslike. Before I made this accusa-
tion I was hesitating but after hearing the reply of the Honourable
Member for Communications which I consider to be a most unbusiness-
like reply, I am convinced that the accusation is absolutely correct. 8is,
I gave six years of my life to that trade and I know what I am talking
about, and I can dispose of every statement made by the Honourable

Member. However, I will do so to the satisfaction of the House some other
time.
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Now, since that time when the rules have been passed, every other
Department of Government has been falling into line with the stores pur-
chase policy, except the Military Department—which I call the untouch-
able Department—and unfortunately for the Honourable Member for
Communications, except the Railway Department. (The Honourable
Sir Thomas Stewart: ‘‘“Why unfortunately?’’) My Leader will reply to
that. I want to put a few facts before the House with regard to the volume
of the purchases that have been going on. 8ir, no less than thirty crores
rupees worth of stuff is paid for by the Railway Department every year,
and out of this the Railway Board themselves decide on & certain amount—
about 30 per cent.—and the rest is left to the agents, who purchase
through their storekeepers, and about 26 per cent., according to the 1936-
87 Report, was purchased through the Indian Stores Department. While
the State Railways have been increasing their purchases through the
Indian Stores Department, it is unfortunate that the Company-managed
Railways omitted to do so for many years until they were  probably
awakened up at the instence of this House by the Railway Member at
that time. 8ir, the Indian Company-managed reilways have been the
greatest sinners in the matter. They still continue to import from the
United Kingdom. Now, the point which I wish to lay particularly before
this House is that everv warnirig on this subject has been ignored by the
Communications Department. They come here, they hear what we have
to say, and the reply is either evasive or equivocal. I see a shaking of
the head but I feel that that is the fact. Now, I want to quote to the
House from a Committee which had been appointed by this House to go
into railway retrenchment in 1931, a committee of which the Honourahle
Bir Ziauddin Ahmad was amongst others a member. That Commitéee

said:

“Both the Chief Commissioner and the Financial Commissioner of Railways agree
that when, with regard to any class of stores, they were convinced that it would be
advantageous to the States as a whole to purchase through the Indian Stores Depart-
ment, they would consider handing over the purchase to them and not look to the
interests of railways alone.”

They further went on to say:

'mdf‘we Obse”ted'?l flaw in the prlfasent proczdure for wﬁsidering price preferences to
igenous material since powers have not been delegat Age i
the Governm.ent of India.” clogated to Agents of railways by

They recommended:

“The railways should report periodically to the Railway Board all cases where th
Agent has without a reference to them chided to place orders for foreign rnmt’eritnl:a
because in his opinion the disparity in price was too high. We also recommend, that
with a view to facilitate the active compliance by Agents with the policy of the
Government in this regard, powers may be delegated to Agents aathorising them to
give price preferences to a limited extent, etc.”

Now, Sir, these two recommendations were made and I want the
Honourable Member for Communications to assure this House that these
recommendations have been carried out. My information is that these
recommendations have not been carried out. Sir, the fact that these
recommendations have not been carried is unfortunatzly borne out by the
same Wedgwood Committee report behind which the Railway Members
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take shelter when it suits them, a report which they also repudiate when

it does not suit them. I am reading from the Wedgwood Committee Re-
port, page 54, where it is said:

““The purchase of other stores is divided on mo very clear princi’ple between the
Indian Stores Department and the individual railway administrations.”

They 'go on to say further:

“We see no good reason for perpetuating a duplicate system of purchase for the

major stores, which should be bought in the chea market with a reasonable leaning
in favour of the indigenous oommgudity.” post

The specific recommendation which they made is contained in these
words:

“The purchase of railway stores through the department should be gradually ex-
tended ; at the same time the function of the Stiores Superintendent on the individual

administrations should cease b{ degrees to be that of a purchaser of stores and
should be approximated gradually to that of a storekeeper.”

Now, Sir, these are clear recommendations that the purcLase by indi-
vidual administrations should cease. There were specific promises made
to this effect but these recommendations have not been carried out. In
the paper which has been circulated to us with regard to the action taken
by the Government on the recommendations of the Wedgwood Committee
I find no reference whatsoever to these recommndations. Paragraph 87,
in which the first part of what I read is contained, is omitted altogether.
With regard to paragraph 88 on which the railways have something fto
show, it is merely mentioned that a few more items have been added to
the list to be purchased by the Stores- Department and to be taken away
from the list which was purchased by the Stores Superintendent of indi-
vidual railways. Now, B8ir, the point which I wish the Honourable
Members of this House to bear in mind is that in what is technically called
as stores, which is not a figure covering the whole of the purchases of
the railways, no less than five crores of rupees worth of material is still im-
ported from abroad. This figure has varied from year to year but this is
a huge figure. The purchasing power to the extent of five crores of rupees
is something which, if it were wisely used, could result in the establish-
ment of many industries. It could result in the establishment of industries
which would give freight to the railways and which would give livelihood
to the people, including my Muslim friends. I say that the Railway
Department has failed signally to encourage the industries for those things
which they have been purchasing in the past. The Stores Department
cannot do so because they are the Stores Department. I have great
personal regard for the Chief Controller of Stores who is working at pre-
sent. But I know that it is the railways that have been evading co-
operation with the Stores Department year in and year out. The Stores
Department was establiched in 1923 and still we have the deplorable story
of a large percentage of the total volume of imported material being im-
ported directly. We have behind this the mystery that the Government
of India will not abolish the Stores Branch of the High Commissioner’s
Office. Thie House has asked for it again and again. We were told that
the Chief Controller of Stores was examining the question. He took up
the examination more than five vears ago. He has not yet completed the
examination because probably he was preoccupied with several things,
or i it that you suppressed his report? I want to know. Then, Sir, there
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is still the purchase made by the individual Superintendent of individual
railways which amounts to 44 per cent. of the total. 1 say this is contrary
to the recommendations of the Wedgwood Committee Report which you -
yourself have quoted when it has suited you. This is one of the things
which you have omitted to mention in that fat book in which you are giv-
ing a long account of what you propose to do with regard to the Wedgwood
Committee report. I say this 18 a specific recommendation whose mention
was omitted. You have omitted all mention of the stores in your speeches
and generally it seems to us that you-are carrying on this matter in the
most unsatisfactory and unbusiness-like manner. I fear that the people
opposite will never acquire efficiency in this particular line. T know what
I am talking about as I have been purchasing stores for my industries all
my life. I know something of what I am talking about so far as the
Railway Department is concerned as I had the misfortune in the loco-
motive industry to wait on them and to worm ouf everything that was
inside there, and I say it is rotten to the core. You will never be efficient
so long as you are not ‘responsible to this side.-

[At this stage, Mr. President (The Honourable Sir Alidur Rahim)
resumed the Chair.]

Now, with regard to the Company railways there is one more point
before 1 conclude. For a long time we were told that the contracts with
the Companies did not permit the Government to ask: the- Company-
managed railways to buy in India through the Indian Stores Department
or to give a price preference. The question of price preference is one
which is real with us. It was real with the Stores Department in 1924
and since then throughout this period in the working of the Indian Stores
Department it is real matter with us. ‘We say that where there is a strug-
gling industry which is producing a suitable article which can be of use and
which they cannot sell at the same price at which an imported article
can be sold, you must give it help for a little while. But it is this
specific thing which you have evaded. You have evaded this in spite of
the fact that what was meant to be a Retrenchment Committee of this
House in 1931 specifically made a recommendation to you that the ques-
tion of price preference should be attended to, that powers should be
delegated to the Agents, that the Agents should be encouraged to give
price preference and that a report should be called whenever the Agents
have failed to give price preference. I ask again—has that been done?

In the speech of the Honnurable Sir Guthrie Russel, T find mention
made that the standardisation office—which they have set up a! very great
cost to the taxpayer—has resulted in industrial advancement to this
country. Sir, in the year of grace, 1938, this claim is being made by the
railway when they have treated solemn pledges as scraps of paper, when
they have broken all promises made, when they have broken assurances
over and over again. This matter, that the material required by the
railway should be manufactured in this country was gone through in the
Railway Finance Committee and in the Railway Industries Committee in
1919 and 1922 respectively. What they have done on the question of loco-
motives is a glaring example of broken promises. Now, the Chief Com-
missioner, Railways comes along and thinks that the popular side will be
won over by the mere mention of any advance in industry, anyhow and
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.anywhere. He says that standardisation is good because it leads to
advancement. I am sure that we shall all accept standardisation as a good
thing, if it does actually lead to that advancement in industry which is
alleged by the Chief Commissioner. But let us see whether there is real
advancement. On the part of the railways there is unfortunately too much
talk about advancement in industry. We have demonstrated over and over
again and we shall continue to do so, that they have been the greatest block
to the advancement of industry in this country. I say once again that
Government haye not heeded to most of our requests, they have broken all
promises, they have frustrated most of our desires. I accuse the Govern-
ment in the name of the business community in not having done the right
thing by the country. The Honourable Member for Railways made a claim
at the end of his speech for ‘‘solid advancement’’. Whatever other
advances there may be, 1 say that in the direction of stores purchase and
in the policy thereof in the personnel of this department and generally in
the administration, the Government have signally failed.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved :

“That the demand under the head ‘Working Expenses—Expenses of General
Departments’ be rednced by Rs. 100.”

Babn Baijnath Bajoria: Sir, I rise to support this motion. S8ir, from
the Report of the Railway Board on the Indian Railways for 1936-37, we
find that the Company-managed railways have {reated the Indian merchants
and Indian industries in 8 much worse way than the State-managed rail-
ways. I will just give a few figures. I will not bother the House very long.
I am giving the figures from Vol. T of this Report on Railways by Railway
Board, page 17. The State-managed railways imported direct stores of the
value of only five lakhs in 1936-37, whereas the Company-managed railways
tmported direct goods of the value of 118 lakhs. This is surely detrimental
to the business interests of India. When the State-managed railways are
purchasing even foreign manufactured goods in India through the Indian
business houses, I do not see any reason why Company-managed railways,
if they had the will to do so, could not have done likewise. In my opinion,
they are definitely doing this to serve the British interests in England.

Another point is about the purchase of goods of Indian manufacture.
Here also what we find is that in 1936-37, the State-managed railways
bought Indian goods about 67 per cent. of their total requirements, whereas
the Company-managed railways bought goods only 58 per cent. and there
also they were about 20 per cent. of 67 per cent. below the State-managed
railways. There also they have given undue preference to foreign goods.

The third thing which is also very important is about the stores pur-
chase policy which the Company-managed railways particularly follow.
They are not using the agency of the Indian Stores Department at all
practically. From 1931-82 to 1935-86, they were barely purchasing one
per cent. only of their total requirements through the Indian Stores Depart-
ment. They were neglecting the very existence of that Department,
whereas the State-managed railways were doing much better and they
were increasing their purchases from 12 per cent. in 1931-82 to 29 per
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cent. in 1935-36. In 1936-37, of course there is some improvement notice-
able in purchases through the Indian Stores Department. The Company-
managed railways have purchased 5 per cent. whereas the Stata-mana‘ged
railways have done 41 per cent. Sir, I think it is high time that the Gov-
ernment of India should force the Company-managed railways to buy all
their requirements through the Indian Stores Department. It is a fact
acknowledged by the Indian merchants and traders that it is more econo-
mical to purchase through the Indian Stores Department, and if the Rail-
ways buy through this agency, the Indian Stores Department also will
develop the industries of this country, because they give good advice to the
traders and thus we are able to manufacture goods to the requirements of
the railways in the.country.

Now, Sir. with these facts vividly before us when we compare the
State-managed railways with Company-managed railways, we find that the
State-managed railways are treating the Indian interests as regards their
stores purchage much better than Company-managed railways. It has
often been said in this House that when the time comes, all the Company-
managed railways will be purchased by Government and they will run the
railways under State management. I am sorry that though the Govern-
ment made frequent promises yet they have not fulfilled those promises.
When the period of contract for the M. & 8. M. railway expired, nothing
was done. More recently an opportunity offered itself for taking over the
Hardwar-Dehra Dun Railway, South Bihar Railway and some other rail-
way whose name I forget now, but nothing was done. We, on this side of
the House, feel that if the railways are run by the State, we have got
greater voice in it, we can have greater facilities, we can force the Railway
Board to attend to our wants. I, therefore, think that the Government
should {ake these Company-managed railways under their own manage-
ment as and when their contracts come to an end. 1 do not know what the
policy of the Government is at the present moment, whether they have
changed their policy. 1 should like to have some answer on this point

As regards stores purchase, I would also request that the railways, both
State and Company-managed should use the agency of the Indian Btores
Department as much as possible, rather to a very considerable extent; and
they should go beyond the Indian Stores Department, only when that
department is unable to comply with their requirements. They should
also give every preference in purchasing Indian goods through Indian
business houses. Sir, with these words, I heartily support the motion of
my Honourable friend, Mr. Manu Subedar.

Pandit Nilakantha Das (Orissa Division: Non-Muhammaden): Sir, I
have nq time today snd 1 shall not go into general statements on the
subject. Standardisation has been referred to and every one knows that
standardisation in itself may be good for any other country, but for India
it has got practically another name and that is ‘‘scandalisation’’. In the
Imperial Conference proceedings our Honourable friends may find that if
was conceived and contemplated for British purchases in "India and in
Colonies as well; and as to the policy of purchase the Imperial Conference
from 1923 up to today will give encugh material to judge the matter, and
I need not go into that. I will go into some details. Let us take Appendix
A in the second volume of the Railway Administration Report, 1936-87.
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Take rails. Tata's make all the rails. I know there was a seven jyears’
contract and whether that contract stands now I do not know. But rails
amounting to Rs. 1,34,000 come from abroad; and why? I asked such a
question last year. There was practically no purchase of rail from abroad
in 1929-30, but it is again being imported. Last year they said that the
{foreign purchases of rails were ‘sorbetic’ rails only but later on it was found
out on inquiry what this new make-believe ‘‘sorbetic’” was; and that
Tata’s could well make those rails. Then steel sleepers. Is there any room
for 123 thousand coming from abroad. Why does it come? Some name like
‘sorbetic’ may of course be invented to justify it, but I know that as the
sun rises in the East so all steel sleepers of all kinds can be made by Tata’s
and other firms like Henry Williams in India. Then comes cast iron sleepers
There is absolutely no reason why they should come from abroad; and even
under wooden sleepers you find Rs. 2,000 foreign purchases. Then there

. was formerly the next item ‘chairs and fastenings’. They can be made in
India. Now the item is perhaps included in ‘P. W. materials’,—we cannot
now say what these materials exactly are. But a very enormous amount,
under this head, about 1/8rd or more than that is from abroad. Then
other items, e.g., textile fibre, leather, articles used for finishing railway
carriages, interior roofing, floor and sewing materials. In these article too
an enormous amount is bought from abroad. Then smaller building material,
water mains, sewerage svstem and track and yard enclosing material and
all other parts and fittings,—here again an enormous amount comes from
foreign countries. Then the item: all leather, canvas, India rubber in bulk
and articles made from them which are not included under other heads,—
it is practically all from abroad. Apart from all this there is an item of
consolidated foreign purchases called ‘‘General Purpose Stores’. I showed
on the debate on Wedgwood Committee that it includes articles like pottery
cuttlery, lavatory fittings, etc. I have no time to go into the details of all
that and I shall take some other occasion. But the House wants an expla-
nation as to why these things are in a Tump granted vear after year—for
these common articles to be. purchased from England: and the amount is
not only enormous, but growing every year. This year we have allotted for
these purchases an amount of Rs. 135 lakhs. With this money and all
these articles to be made with it many provincial industries might have not
only been helped but could be started in this countrv. This policy of
pu.rchase should ?)e overhauled, and there shoyld be some non-official com-
mittee or something like that to help in the standardisation of materials and
their purchase. They should be associated with the Indian Stores purchase
of the Railway Board and even the Indian Stores Department to see that
Indian _industry is not only given an opportunity to thrive but is given
regular impetus to make new attempts. Sir, I support the motion.

The Honourable 8ir Thomas Stewart: Sir, I do not know how far the
Honourable the Mover’'s complaint against the stores purchase policy of the
railways arises from his not knowing exactlv what that stores purchase ia.
1 shall, therefore, endeavour to tell him, but before doing so, I should like
to remind him in answer to his query regarding the fate of the India Store
Department in England and that T am not responsible for the Indian
Btores Department though I accept, of course, all responsibility for tie
reiations of the Railway Department with the Indian Stores Department
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here. The-Railway Board in regard to stores purchase follow  precisely
the policy that was laid down by the Government of India and which was
incorporated in the stores rules of 1981. We do realise what the policy of
Government is in this connection and that it is up to us to encourage the
development of industries by making purchases wherever possibly we can,
consistent always with the quality and efficiency of what we buy. As
examples of what we are doing let me state the following in regard to
certain railway material. Purchases of rails and fishplates, sleepers, loco-
motives, coaching underframes, goods stock and coal for the ‘State-managed
railways are controlled by the Railway Board. Company-managed railways
have voluntarily agreed to come into the combined arrangements for pur-
chase of rails and fishplates. So that, so far as the company lines are
concerned, we have got them to agree to come in with us on the purchase
of these very important standard materials.

Then, the power of giving price preference in favour of indigenous
products in order to encourage existing and new industries in India has
been retained by the Railwgy Board and has been used freely. A complaint
has been made that we are not very frank about this question of price
preference. 1 think the reason for that is obvious. Once we reveal what
we are giving or are prepared to give by way of price preference, then we
may be certain that price preference will always be demanded and tenders
will be framed accordingly.

As regards other classes of stores manufactured in India, railways are
required to submit to the Railway Board quarterly reports detailing with
full reasons for their action all cases where they have placed orders for
materials of foreign manufacture when tenders were received for the same
materials of Indian manufacture. I think that disposes of one question
that was put to me by the Honourable the Mover.

The Railway Board is increasing the types and quantity of stores pur-
chased through the Indian Stores Department on behalf of the State-
managed railways. The Board meets the Chief Controller, Indian Stores
Department, half-yearly to discuss and seitle with him new items of rail-
way stores, the purchase of which by State-managed railways through the
agency of the Indian Stores Department should be made obligatory. The
number of items bought through the Indian Stores Department is increas-
ing year after year. To start off, the Indian Stores Department was not
organised to take over the whole of the railway purchases. The Indian
Stores Department itself feels that the process of taking over must be a
gradual one. But the figures, which are published in the report, do show
that there has been a very remarkable increase in the past six or seven
years. Whereas in 1931-32 only 12} per cent. of railway purchases were
made through the agency of the Indian Stores Department, the figure has
now risen to 41, and the process is going on. In the present year, 1937-
38, copies of all Company-managed railways’ home indents are being sub-
mitted to the Railway Board, and, with the assistance of the Indian Stores
Department, are scrutinised, and the railways concerned asked to give
‘Indian manufacturers an opportunity to quote in future for such items in
their indents as are manufactured in India. In order to bring more work
to Indian firms, Company-managed railways have been given an inducement
to buy in India through a system of indemnification. If they pav more for
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the Indian article than they would have to do for the imported one, the
Railway Board makes good. the difference. There are, of course, limits to
the amount of indemnification.

May I give the House, Sir, one or two examples in which the Railway
Board have contributed towards the welfare of Indian industries. All
orders for major bridge work, large bridges, such as the Ava, Willing-
don, Broach, Sambhal, Sindh and later the Meghna Bridge, have been
placed in India for construction by Indian firms. In 1936-87 we placed with
Indian wagon building firms a three year programme of construction.
Under the impetus given by standardisation we are now getting practically
all our vacuum brake apparatus manufactured in India. There are one or
two elements of the apparatus which are not capable of being manufactured
in India, but I understand that a factory is being put up in Calcutta to
remedy this defect. Permanent way fittings, tract, tools, etc., are now
made in India and re-rolling industries have all been fostered by the policy
of the Railway Board of making their purchases in India. It is true, Sir,
that the Company-managed railways have not responded yet to the same
extent as we had hoped they would, but there are signs that their response
is growing, and the Railway Board may be relied upon to do everything in
their power to induce the Company-managed railways to increase their
purchases in India and through the Indian Stores Department.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:

«That the demand under the head ‘Working Expenses—Expenses of General Depart-
ments' be reduced by Rs. 100.”

The motion was adopted.

Demaxp No. 6-B—WorkING  ExpPENSES—MAINTENANCE AND SUPPLY OF
LocoMoTIvE POWER.

Disregard of certain Recommendations of the Pope Committee.

Mr. B. Dasg (Orissa Division: Non-Muhammadan): 1 beg to move:

“That the demand under the head ‘Working Bxpenses—Mai
Locomotive Power' be reduced by Re. 50,00,000."pe aintenance and Supply of

}V_[y reason for bringing forward this motion is that the Pope Commit-
tee’s recommendations regarding the intensive use of locomotives, shutting
down loco. sheds that are not much in use, have not been taken advantage
of. T pointed out the other day that the high price of coal is due to rais-
ing more coal out of the railway collieries, and that if Government care to
buy their coal from the market there would be good deal of saving. The
Pope Committee condemned the use of heavy tractive force locomotives
similar to XB engines on E. I. Railway but they are still being used. At
the Public Accounts Committee the Chief Commissioner assured that more
and more use would be made of light engines: although there would be less
speed, there would be greater saving in cost of fuel apart from less wear and
tear of the tracts and will result in further economy. When in the
Budget T found this aspect had been ignored and the expenditure under
the head had been kept at almost the same level as it was last vear and
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the year previous, it was most surprising. The Honourable Member for
Comminications is new to the Department and did not spot the assurances
that were given by Sir Guthrie Russell in the Public Accounts Committee,
and probably not having read the Pope Committee’s report he did not
know the recommendations made by that report for more intensive uée of
locomotives. There has been extravagance in use of coal, and extra-
vagance in mafintaining large numter of locomotive sheds . . . - . .

'Mr. President (The Honourable Sir Abdur Rahim): Which eut motion
is the Honourable Member moving?

Mr. B. Das: No. 142 on the List, Sir; under Demand No. 6-B.

Mr. President (The Honourable Sir Abdur Rahim): But that Demand
has not yet been moved by the Honourable the Railway Member. Order,
order. .

(It being Five of the Clock.)

DemaNp No. 1—Ramway Boarp.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a reduced sum not exceeding Rs. 8,899,800, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1939, in respect of ‘Railway Board’.”

The motion was adopted.

Demanp No. 2—Aupir.
Mr. President (The Honourable Sir Ahdur Rahim): The question is:

“That a sum not exceeding Rs. 14,37,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1939, in respect of ‘Audit’.”

The motion was adopted.

DeManDp No. 3—MIiScELLANEOUS EXPENDITURE.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a reduced sum. not exceeding Ra. 18,07,900, be granted to the Governor
General in Council to defray the charges which will "come in gourae of payment dun';g
E}i‘:u r);ga’l: ending the 3lst day of March, 1939, in respect of ‘Miscellaneous Expen-

The motion was adopted.

‘Demanp No. 5—PayMENTS To INDIAN STATES AND CoMPANIES.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 3,31,75,000, be i
| Rs. . granted to the Governor General in
Co;:ncll to de:tnz the charges which will come in course of payment during the year
;:n ?015 the 31st day of March, 1830, in respect of ‘Payments to Indian States and &m

The motion was adopted.

-

g
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.~ PEMAND No. 6-A—WORKING EXPENSES—MAINTENANCE OF STRUCTURAL.
WoRks. -

Mr. President (The Honouruble Sir Abdur Rahim): The question is:

*‘That a sum not exceeding Rs. 7,26,25,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1839, in respect of ‘Working Expenses—Maintenance
o Structural Works'.” :

The motion was adopted.

Desaxp No. 8-B—WorkinG EXPENSES—DMAINTENANCE AND SUPPLY OF
LocomoTive PowER.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 16,86,50,000, be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1839, in respect of ‘Working Expenses—Mainten-
ance and Supply of Locomotive Power’.”

The motion was adopted.

Devaxp No. 6-C—WorkING ExPENSES—MAINTENANCE OF CARRIAGE AND
Wagor STtock.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 574,35,000, be granted to the Governor General
in Council to defray the charges which will come in course of Epa.yment during the year
ending the 31st day of March, 1939, in respect of ‘Working Expenses—Maintenance of
Carriage and Wagon Stock’.”

The motion was adopted.

Demanp No. 6-D.—WorkiNG EXPENSES—MAINTENANCE OF FERRY STEAMERS
AND HARBOURS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 26,33,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1839, in respect of ‘Working Kxpenses—Maintenance of

(T}

Ferry Steamers and Harbours'.

The motion was adopted.
DeMaxD No. 6-E—WorkixG ExPENSEs—ExXPENSES OF TRAFFIC szn'rnnu"r.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 9,89,85,000, be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1939, in respect of ‘Working Expenses—Expenses of

"

Traffic Department’.
The motion was adopted.
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Demanp No. 6-F—Wonzine Expensgs—ExpPENs®s oF GENERAL
DEPARTMENTS.

My, President (The Hongurable Sir Abdur Rahim): The question is:
) “That a reduced. sum nct. 'cxceaiing Rs. 3,86,08,900, be granted to the Governor
QGeneral in Council to defray the charges which will come in course of payment

during the year ending the 31st day of March, 1938, in respect- of *‘Working Expenses—
Expenses o? General Departments’.”

The motion was sfléptéd.

Demanp No. 6-G—WorgiNe: ExpENSES—MI8CELLANEOUS Expexnses.

Mr. President ('The';Hc':»hourab'le 8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 4,10,90,000, be granted to the Governor General
in Council to defray the charges which will come in course of payment during the
year endéng the 31st day of March, 1038, in respect of ‘Working Expenses—Miscella-

Ty

‘neous Expenses’.
The motion was adopted.

Demanp No. 6-H—WorgiNG ExpENSES—ELECTRIC SERVICE DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 3,53,50,000, be granted to the Governor General
in Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1939, in respect of ‘Working Expenses—Electric Service
Department’.”’

The motion was adopted.

DeMaND No. 7—WoRKING ExXPENSES—APPROPRIATION TO DEPRECIATION
Funbp.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
. "'That a sum not exceeding Rs. 12,567,00,000, be granted to the Governor General
in Council to defray the charges which will come in course of payment during the year

ending the 3lst day of March, 1939, in respect of ‘Working Expenses—Appropriation
‘to Depreciation Fund’.”

The motion was adopted.

DeEmManDp No. 8—INTEREST CHARGES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 2,63,000, be granted to the Governor General in

Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1939, in respect of ‘Interest Charges’.”

The motion was adopted.
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DEMaxp No. 11—New CONSTRUCTION.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum n exceeding Rs. 54,50,000, be granted to the Governor (eneral in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1939, in respect of ‘New Construction’.’

The motion was adopted.
DeManp No. 12—Opex LiNe WoORES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a reduced sum not exceeding Rs. 8,83,60,000, be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31lst day of March, 1936, in respect of ‘Open Line Works'."
The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Friday, the
25th February, 1938.
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